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PARLIAMENT OF INDIA
Friday, 15th February, 1952

The House met at a Quarter to Eleven
) of the Clock

[MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

MYSORE STATE (EXEMPTION FROM
ARTICLE 371)

*90. Shri Raj Kanwar: Will the
Minister of States be pleased to state:

a) whether it is a fact that Govern-
me(nt) have exempted the Mysore State
from the provisions of Article 371 of
the Constitution; and

(b) if so, what are the constitu-
tional difficulties in the way of Mysore
State being treated on par with the
Part ‘A’ States?

Minister of States, Transport
in'(ll'h :lallways (Shri Gopalaswami):
(a) Yes.

b) Mysore is now included in Part
B (of) theyFirst Schedule to the Consti-
tution. It cannot be omitted from
that Part and included in Part A of
that Schedule, unless the Constitution
is amended. So long, however, as the
exemption from Article 371, already
notified, is in force, Mysore is treated
practically on a par with any Part ‘A
State so far as general control of its
Government and the issue of parti-
cular directions thereto by the Presi-
dent are concerned.

Shri Raj Kanwar: Is it a fact, Sir,
that for several decades Mysore has
enjoyed the reputation of being a
constitutionally governed and well-
administered state—in some respects
better than some of the Part A States?

- Shri Gopalaswami: I am not pre-
pared to commit myself to compari-
sons, Certainly Mysore has for long
388 PSD.
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enjoyed a reputation for good ad-
ministration.

Shri Raj Kanwar:
Part B States are in
States?

Shrl Gopalastwami: I do not think
so.

Is 1t a fact that
ferior to Part A

Shri Amolakh Chand: With a view
to give Mysore the legitimate status
of a Part A State, do Government
propose to amend the Constitution in
the near future?

Shri Gopala'smml: They have no
such intention at present,

Shri Kamath: Is it a fact, Sir,
very recently a directive was i
by the President in accordance with
the provisions' of Article 371 of the
Constitution and it was subsequently
withdrawn? ’

Sh'rl Gopalaswami: That is 80.

Shri Kamath: What were the cir-
cumstances that led to the with-
drawal of the directive?

Shri Gopalaswami: The Mysore
Government, subsequent to the issue
of the direction, complied with the
wishes or suggestions made by the
Centre

Shri Kamath: Is it a fact, Sir, that
at the time the directive was with-
drawn a condjtion was imposed that
the complainant in that case, the
Chief Justice Poisoning Case, would
be transferred outside the State and
that condition has not been fulfilled
though the directive has been with-
drawn?

Shri Gopalaswami; That is not a
, correct statement at all. There is no
question at all about the transfer of
jthe Chief Justice.
'

that
ssued

"

Shri Kamath: Were
ditions imposed at all
withdrawal of the direc

Shri Gopalaswami:
was for the Mysore G

a
prior to
tive?

The directive
overninent to

con-
the
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take steps to get the case transferred
1(::0 t!;e jurisdiction of another High
ourt.

Shri Kamath: Has that been done?

Shri Gopalaswami: No, Sir. They
offered to take an alternative course,
namely to import a judge from the
jurisdiction of another High Court to
try this particular case.

Shri Kamath: Has the judge been
fmported?

Shri Gopalaswami: He has been
imported and he has started the trial.

Shri R. Velayudhan: May I know,
Sir, whether any other Part B State
other than the Mysore State demand-
ed for treatment on a par with Part
A States.

Shri Gopalaswami: Some time ago
the State from which my hon. friend
comes did ask for such treatment.

Shri R. Velayudhan: May I know,
Sir, what is the opinion of the hon.
Minister about this particular demand
from my State?

Shri Gopalaswami: My opinion is
that it has not qualifled for any
exemption.

Shri Raj Kanwar: Do Government
envisage a period in the foreseeable
future when the entire distinction
between Part A and Part B States is
likely to be completely obliterated and
the Part B States brought on the same
footing as Part A ones?

Shri Gopalaswami: The Constitu-
tion has fixed a period of ten years
for the operation of this Article 371.
When that period of ten years is over,
that will be the time for considering
whether the provisions of that Article
should continue to be in force.

Shri Damodara Menon: Is it not a
fact that the States of Travancore-
Cochin and Mysore were_treated on a
par regarding Article 371 of the
Constitution and a statement was
made on the floor of the House by the
late Sardar Patel to that effect?

Shri Gopalaswami: I do not think
the statement meant they were placed
on a par,—I mean these two States.
I believe what Sardar Patel sald was
that these two States had had a repu-
tation for .good administration in the
past and they may have to be treated
difterently from other States.

Shri R. Velayudhan: Is the malad-
ministration of the “Congress Govern-
ment in mv State responsible for not
treating Travancore-Cochin on a par

with Part A States?
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Mr. Deputy-Speaker: Order, order.

Shri M. Naik: May I know whether
similar conditions as prevail in Mysore
do not exist in other Part B States
which entitle them to the exemption
from the operation of the article 371
of the Constitution?

Shri Gopalaswami: The information
with Government is that at present
they do not exist in other States.

RICE ALLOTTED TO TRAVANCORE-COCHIN

*92. Shri Alexander: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether rice allotted to Travan-
core-Cochin State in the last week of
December, 1951 was of poor quality;

(b) whether the Government of
India classed the same as ‘A’ class
and demanded price accordingly:;

(c) whether the State Government
protested and what was the reply
given by the Central Government.;

(d) the approximate loss the State
Government has suffered on that ac-
count; and

(e) whether the Central Govern-
ment have agreed to make good th
loss, and if not, why not? '

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) Some
quantity of rice-brokens allotted to
Travancore-Cochin in the last week of
December, 1951 was found to be below
standard.

(b) The rice was classified as Bro-
kens and price fixed for Brokens was-
charged.

(¢) Yes. No reply has yet been
given to the Travancore-Cochin Gov-
ernment as the matter is under in-
vestigation with the exporting country.

(d) The State Government has not
communicated any estimate of loss.

(e) The matter is under considera-
tion. Allowance has been claimed
from the exporting country.

Shrl Alexander: May I know, Sir,
whether the distribution of this dust
rice was made at the time of the
elections and was made a weapon of
propaganda against the Congress Gov-
ernment?

Shri K. M. Munshi: It was distri-
buted in December, I know. I can-
not answer the second part of the
question.

Shri V. Gangaraju: May I know, Sir,
from which country this brokea rice
was imported?
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Shri K. M. Munshi: It camc from
Burma.

Shri R. Velayudhan: Is it a fact
that in the course of the Prime Minis-
ter’s tour of the State, he promised
at public meetings that better rice
would be alloted to Travancore-Cochin
and it has not yet been allotted?

Shri K. M. Munshi: I do not think
the implications of either of these
questions is correct for this reason
that in a large quantity of rice which
came from Burma a few bags were
found to be of this quality, contalning
a lot of dirt. On this defect being
found, that rice was not put into dis-
tribution. We have no choice in the
matter. We receive this rice from
foreign countries and the consign-
ments go directly to the States. It is
only at the ports that they have to
examine it and reject what is not
usable.

Shri R. Velayudhan: May I know
whether the promise given by the
Pr_im?e ‘Minister was an election pro-
mise :

Shri K. M. Munshi: I do not suggest
for a moment that the promise is not
to be kept or is not to be maintained.
The fact is that it is impossible, in
the nature of things, to assure that
a particular quality of rice must be
received at a particular port. It is
only at that port that you find what
the rice is like.

Shri Kamath: Do the reports re-
ceived by the Minister from Travan-
core-Cochin, from official and non-
official sources there, show that the
rout of the Congress in that State was
largely due to Government’s failure to
supply rice of fair quality and in fair
quantity?

Shri K M. Munshi: No such com-
plaints, so far as I know, have been
received.

Mr. Deputy-Speaker: The hon. the
Food Minister cannot answer those
questions.

Shri Alexandar: May I know
ther the Travancore-Cochin Govern-
ment have sent a telegram that this
rice should be replaced and the Cen-
tre has given the reply that they can
take it or not but that they will not
supply any other thing?

Shri K. M. Munshi: I do not think
that is correct.

Shri Alexander: May I know whe-
ther the Government is aware that the
Travancore-Cochin Government had at
that time no reserve?
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Shri K. M. Munshi: Well, they may
not have got the reserve. That is a
different matter. But, as I said, this
is incidental to the unfortunate situa-
tion in this country and the world
with regard to rice. We cannot get
rice supplies from the world as easily
as we expect, and there is a rice
scarcity in the rice-conswming areas.
These are incidental to the general
situation in regard to rice.

Shri Alexander: May I know
whether it was not the fault of some-
body who sent the rice there and
whether that particular officer has
been punished?

Shri K. M. Munshi: Well, we have
approached the handling agents as
well as the surveyors in Rangoon, and
the Burma Government have also
been approached in this connection.

Shri Radhelal Vyas: May 1 know
what was the price fixed™ for the
broken rice and how far it was lower
than that of A class rice? .

Shri K. M. Munshi: I would like to
collect the information on this point,
but it was a reduced price.

Shri Amelakh Chand: May I know
the steps taken by the Government of
India for supplying rice to the scar-
city areas of Southern India from the
northern parts of India?

Shri K. M. Munshi: The fact of the
matter is that in Northern India the
rice ration is very much lower than
the rice ration in the South. Further,
at the request of the Government of
India several States in the North have
reduced their rice rations. And we
are doing our best to spare as much
rice as possible from North India to
the South. Not only that. The Prime
Minister and myself have repeatedly
called upon the people in the North to
give up eating rice.

. Shri Shiva Rao: Is the hon. Minister
in a position to throw light on the
report which has appeared today that
the rice ration in some of the South
Indian States, including Travancore-
Cochin, is likely to be increased in the
near future?

Shri K. M. Munshi: So far I have
received no request from the Gov-
ernment of Madras that they want to
raise it to eight ounces, but as and
when the application or request comes
it will be duly considered. But they
have also to consider this fact that
though Madras may have a large stock
of rice today, because it is the rice
harvesting season, this quantity of rice
has also to supply the Presidency in
the leaner part of the year, that is
from June-July to October. So, when
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it will be duly

that request comes
light of the cir-

considered in the
cumstances.

o feg c § 9g
T aga § 6 oger e @l
W g AT WA 91 AT A
AEG & g TET A A &
oo A g 7

[Babu Ramnarayan Singh: May I
know whether an order .was placed
specifically for broken rice or it came
in just by mistake along with the good
quality rice?]

st Wo QR0 wAEY : AT ag W
fo oo TadRz AW wg ¥
g A8 ATE & AW gFq §
I T I @R wa f feafa

&R @ fr N g s qfare
§ 3 ¥ feew® Tgw A ar......

[Shri K. M. Munshi: The thing is
that the Burma Government told us
that they could not send good quality
rice and the position in India at that
time was that there was no rice left
in the rice-consuming areas. .. .. ]

Dr. S. P. Mookerjee: Let it be
either English or Hind!

LA

ﬂ]&o Qﬂ'o w:
A &1 et § It is broken
rice @ W@ fod 7§ wfwa W
g A 3 four § wife gy TwM
& @i ar | sfew @ifeT T W
wfcars 78 , wfaz 3 fF @ Txw
7 waq A ar @ § )

{Shri K. M. Munshi: Well, it is a
mixture of both; it is broken rice. So
we accepted this broken rice for
there was no alternative. But the
complaint is not about the broken
rice; the complaint is that it contains

dirt as well.]

Shri Kamath: Did I hear the Minis-
ter to say that all the Ministers have
given up eating rice, or only he and
the Prime Minister?

Shri K. M. Munshi: I said we made
an appeal, not about our eating—but
| have given it up.
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Shri Alexander: When do Govern-
ment propose to give Travancore-
Cochin an eight ounce rice ration or
something higher than four and a half
ounces?

Shri K. M. Munshi: As soon as the
Travancore-Cochin  Government pro-
cures sufficient rice and I am able to
make up the deficit for the purpose.

Shri Alexander: Is it not a fact that
the Travancore-Cochin Government is
now procuring as much as it could
procure, the maximum?

Shri K. M. Munshi: If the Govern-
ment procures all that it can and if
the Central Government is able to
secure from the other countries as
much as it can, then it must depend
upon what we have got.

AERODROME FOR KARWAR

*93. Shri Joachim Alva: (a) Wil
the Minister of Communications be
pleased to state whether Governmen:
?{ropose to construct an aerodrome at

arwar?

(b) When was the survey last made
for the establishment of airport in-
Karwar?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) No, Sir.

(b) No survey was made.

Shri Joachim Alva: Is it true that
the Government has come to a decision
in regard to the Hubli airport, and
when doing so did they consider the
question of having an airport at
Karwar?

Shri Ra) Bahadur: So far as the
Hubli airport is concerned it is includ-
ed in a tentative ten year plan for
aerpdromes in India.

Shri Joachim Alva: Are Government
aware that in the immediate neighbour-
hood, in Goa, there is a high-powered
aerodrome to the detriment of Karwar
and to the safety of India itself?

Shri Raj Bahadur: I am thankful for
the information given.

Shri Kamath: In view of the cons-
truction of an aerodrome at Mangalore
is there any need for an aerodrome at
Karwar?

Shri Raj Bahadur: The Government
is at one with the hon. the questioner.

Shri M. Naik: How many aerodromes
abandoned during the war have been
restored since the war?

Shri Raj Bahadur: That question has
been replied to before on the floor of
Parliament and I would refer the hon.
Member to that answer.

Oral Answers 138"
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AcCIDENT AT CALcUTTA Dock

*94, Shri A. C. Guha: Will the
Lgxt;ister of Transport be pleased to
state: .

(a) whether Government have made
any enquiry into the Prinsep Ghat
(Calcutta) tragedy in which some
persons lost their lives due to the
@llapse of the jetty; and

(b) if so, (i) the number of persons
who lost their lives; (ii) the condition
of the jetty which collapsed; (iii)
when the jetty was last inspected and
repaired; and (iv) whether it is true
that these jetties are mostly in dila-
pidated condition for some years?

The Minister of State for Transport
and Railways (shri Santhanam):
(a) Yes. It is understood that an
enquiry has been made by the State
Police authorities. .

(b) (1) Ten dead bodies are report-
ed to have been recovered so far.

(ii) The jetty was in very good con-
dition and did not collapse. The acci-
dent was caused by a portion of the
Southern hand railing of the shore
gangway giving way due to buckling.

(iii) The jetty was inspected on the
29th December 1951 and certain fetty
repairs carried out by the 22nd Janu-
ary 1952. On the latter date it was
again inspected and passed by the
Executive Engineer of the Calcutta
Port Commissioners.

(iv) No.

Shri A. C. Guha: Am I to understand
that the enquiry was conducted only
by the Calcutta police and the Port
Trust and the Transport Ministry
held no enquiry into the matter?

. Shri Santhanam: Generally in all
such cases it is the local law and order
people who have to make enquiries.

Shri A. C. Guha: It is a question
involving the loss of so many lives and
not a mere question of law and order.
May I know the reason why the De-
partment concerned did not make any
enquiry?

Shri Santhanam: So far as the De-
partment is concerned there is nothing
to enquire. The jetty was in good
condition. It is because too many
people went there and hung upon both
sides of the railings that the thing gave
way. It was due to the breakdown of
law and order which allowed too many
people to go to the railings. That was
the real cause.
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Shri A. C. Guha: May I know if the
attention of the hon. Minister has been
drawn to the report published in almost
all the Calcutta papers that the condi-
tion of the jetty was very bad and even
the remalning jetties are not in good
condition and require to be repaired
thoroughly?

Shri Santhanam: In fact the report of
The Statesman was that the jetty was
in very good condition and the railing
was very strong, but except for the
unduly large number of people who
went there in spite of the instructions
of the police the thing would not have
occurred.

Shri Kamath: Has the Lieutenant-
Governor designate—I mean, has the
Minister got any records to show as to
how many months before the accident
it was inspected by the officers?

Shri Santhamam: My hon. friend
might have listened to the answer
which I gave. The jetty was inspected
on the 29th December 1951 and certain
petty repairs carried out by the 22nd
January 1952. On the latter date it
was again inspected and passed by the
Executive Engineer of the Calcutta Port
Commissioners. It was only on the
22nd January 1952 that it was inspect-
ed and passed. !

Shri Kamath: Have any suggestions
been made that the@ machinery for

inspection is not adequate and should
be improved?

Shri Santhanam: In this case, the
question was not of inspection, but
a question of unduly large crowds
going and hanging by the railings.

APPEAL BOARDS FOR UNFIT SEAMEN

*96. Shri 8. C. Samanta: Will the
Mtgltxster of Transport be pleased to
state:

(a) whether Appeal Boards at the
ports of Calcutta and Bombay were
set up to review the cases of those
seamen who were declared perma- .
nently unfit for sea service by medical
officers of the Pre-entry Medical Exa-
mination Scheme; '

(b) if so, who were the members
of the Boards; and

(c) whether any fee was charged
for the purpose and if so, who paid
the fee?

The Minister of Stase for Trans;

;nd Railways (Shri Santhanam): "?:)'
es.

(b) The Appeal Board consists of
two doctors, one being the Presidency
Surgeon and the other a Government
doctor, preferably a specialist in the
particular disease for which the ap-
pellant seaman may have been declar-
ed unfit.
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(c) A fee of Rs. 10 has been pres-
cribed for each case going up to the
Appeal Board, half of which is re-
covered from the appellant seaman
and the other half is met by Central
Government.

Shri S. C. Samanta: May I know
how many cases have been reviewed
so far in both the ports?

Shri Santhanam: About 42,000
seamen have been examined at both
the ports, up to the end of December,
1951. I have not got particulars of
the number of cases which went to
the appeal board.

Shri 8. C. Samanta: May I know in
how many cases seamen were rein-
stated and whether their pay and
allowances were given for the inter-
vening period?

Shri. Santhanam: I would lke to
have notice.

Shri S. C. Samanta: May I know
whether these boards are permanent
bodies?

Shri Sanihanam: Yes. We are under
statutory obligation to have them
inspected. These are more or less
permanent bodies.

Shri M. Naik: In what way does
the standard of medical fitness pres-
cribed for the seamen differ from the
standard fixed for other services?

Shri Santhanam: The standard has
been prescribed in consultation with
the Sea Men’s Union so0. that the
people may be fit for their work.

MiILK FOR CHILDREN

*91l. Shri S. N. Pas (on behalf of
Shri Jnani- Ram): Will the Minister
of Health be pleased to state:

‘(a) the total number of children
who were supplied with milk in Part
C’ States during the year 1951;

(b) the total cost of the same; and

(c) the amount received as aid
from the foreign countries for the
purpose?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
The number of children who were
given milk from stocks donated by the
U.N.ICEF. in 1951 in Part ‘C’ States
varied from time to time but the high-
est daily average of beneflciaries was
18,000. The Part ‘C’ States in which
milk was distributed were Delhi and
Himachal Pradesh.

(b) and (c). Aid in the form of
meney was not received for the milk
feeding programme from foreign coun-
tries. The U.N.L.CEF. supplied 4.6
million 1lbs. of skim milk powder
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during 1951 for free distribution tu
children and expectant and nursing
mothers in various parts of the coun-
try.. Reeently food gifts were received
from Switzerland and the Netherlands
for free distribution in food scarcity
areas in this country. The consign-
ments included 161,800 1lbs. of milk
from Switzerland and 141,245 lbs. of
milk from the Netherlands.

Shri S. N. Das: May I know the
quantity of milk that is supplied to a
child. at one time?

Shri Santhanam: It must vary
because it depends uvpon the age of
the child. Milk is given to children
—from infants of one year to chil-
dren of 12 years of age. I have no
detajls of the particular quantitics
given.

Shri Lakshmanan: May I know
the basis on which allocation of the
donated milk is made to the various
States and whether any special treat-
ment is given to States which are
deficit in food?

Shri Santhanam: Yes; special treat-
ment has been given to Travancore-
Cochin. :

Shri Kamath: With a view to feed-
ing babies in Part C States adequately,
do Government think it necessary to
restrict teh consumption of milk by
adults and adolescents?

Shri Santhamam: This distribution
refers to all States: Not only to Part
C States. So far as Part C States are
concerned, I think it must be a
matter for the State Governments to
consider whether any such restriction
is feasible or desirable.

Shri R. Velayudhan: What type of
special treatment was given to Tra-
vancore-Cochin? Is it because there
are more children there?

Shri Santhanam: Owing to food
scarcity, it was given a comparatively
larger allotment of this milk powder.

Shri S. ‘N. Das: May 1 know
whether, as a result of this distribu-
tion of milk, any assessment has been
made regarding the improvement of
health of children in those ilagas?

Shri Santhanam: I do not think it
is practicable. Any way, 1 have no
reply to that. question,

Shrimati Velayudhan: I want to
know whether arly supervision is ex-
ercised by the Centre to see that the
milk supplied is not misappropriated?

Mr. Deputy-Speaker: Drunk by any-
body?
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Shri Santhanam: The Centre exer-
cises supervision through the State
Governments.

Shri Kamath: Are there any reports
to show that babies in Parts A and
B States have been discriminated
against?

Shri Santhanam: There has been no
discrimination against any children.

AIR ACCIDENT NEAR JODHPUR

95. Shri S. N. Das (on behalf of Shri
Jnani Ram): Will the Minister of
Communications be pleased to state:

(a) whether an aeroplane crashed
o2ar” Jodhpur on the 26th January,
1952; .

(b) if so, the causes of the accident;
and

(c) the casualties in the accident?

The - Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.
A Beechcraft Bonanza aircraft belong-
ing to His Highness the Maharaja of
Jodhpur and piloted by him_crashed
on the Jawai river bed at Erinpura
about 80 miles from Jodhpur on the
26th January, 1952.

(b) The accident is attributed to an
error of judgment on the part of the
Pilot while indulging in low flying.
This resulted in the aircraft striking
against the telegraph cables running
across the river Jawai.

*(¢) The pilot, namely His Highness
the Maharaja of Jodhpur, and the
only passenger who was with him,
were killed.

ACCIDENT TO JANATA EXPRESS

*97. Shri Jnani Ram: Will the
lvtlirtzister of Railways be pleased to
state:

(a) whether the Janata Express
bound for Bombay met with an acci-
dent on the 26th January, 1952;

(b) if so, the causes of the acci-
dent; and

(c) the casualties of the accident?

The Minisier of State for Transport
and Raillways (Shri Santhanam): (a)
At about 11-28 hours on 26th .Janu-
ary 1952, No. 36 Up Delhi-Bombay
Janata Express, while running
through Rentia station on the Ratlam-
Baroda section of the Western Rail-
way, derailed at the outer-most trail-
ing points of the station after the
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engine and two coaches next to it had
safely 'passed over them.

‘(b) The »in of a brake pullerod
dropping from the bogie ‘of a' coach
and getting wedged into the crossing
at the trailing points, caused the
derailment.

(¢) No one was killed or seriously
injured. 12 passengers received petty
abrasions or bruises.

WRITTEN ANSWERS TO QUES-
TIONS :

CARRIAGE OF MAIL

11. Shri K. Vaidya: Will the Minis-
totarteof Communications be pleased tso
state:

(a) whether charges for conveyance
of malils by air are paid by an annual
contribution fixed by contract or on
thed basis of daily weight of the mails;
an

(b) if it is the latter, whether there
is any limit of minimum weight
guaranteed to be offered and maxi-
mum weight required to be carried
and what are they?

The Deputy Minister of Communj-
cations (Shri Raj Bahadur): (a)
Charges for conveyance of mails by
air are paid on the basis of the actual
daily weight of mails carried. In the
case of the Karachi-Colombo service
of Air-India and the Deélhi-Karachi
Service of Indian National Airways,
however. the payments, although to
be calculated as above, are subject
to annual minima which are guaran-
teed under arrangements due to ter-
minate in February 1953:

Karachi-Colombo Rs. 10 lakhs.
Servioe.

Delhi-Karachi Ra. 1 lakh (if froquency
Service of service is 3 or more
but less than 7 services
a week) and Rs. 1-5 lakhs
(if frequenoy is 7 or more

services & week).

(h) There are no such limits,
ANNAPOORNAS

12, Shri Jnani Ram: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of new Annapoor-
n;zé opened during the current year;
a

(b) the places where such Anna-
poornas have been opened?
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The Minister of Food and Agricul-
ture (Shri K. M. Munshi): (a) and
(b). Since the starting of the Anna-
poorna in New Delhi on 12th Janu-
ary, 1951 the All-India Women’s Food

15 FEBRUARY 1052
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Council have opened six other cafete-
rias, one each at Bombay, Hyderabad,
Madras, Calcutta, Simla and Hoshiar-
pur.

Written Answers
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CORRIGENDA
to
the Parliamentary Debates (Part II—Other than Questions and Answers), Fifth
Session, 1852

In Volume I—
1. No. 2, dated the 6th February, 1952,—
(i) Col. 23, line 33 for “to provide for” read ‘“further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for".
2. No 5, dated the 12th February, 1952,— .
(i) Col. 309, for existing last line read “chancellories or in government, but”
(if) Col. 362, line 31 for “Kamth” read “Kamath”.

3. No. 6, dated the 13th February, 1852,—
(i) #m 3Re, dfe 2y & “or [T & wqre 9% e At oF
(i) 9T 3R, GfRr 4 & “aaw”’ & eqrT 9T Caw” 9§ |
(iii) Col. 443, line 8 for “ony” read ‘only”.
=ty te Glake S ! g4 ghe 00 i 8952 S o il VY K (iV)
(v) Col. 529, for existing last line read ‘“‘excess of such moisture as may

reasonably be expected, by watering the".
(vi) Col. 530, insert “both parties are protected. They pro-” as last line.

4. No. 8, dated the 15th February, 1952,—

(1) Col. 648, after line 17, insert “this demand has come before the House
today, that”.

(ii) Col. 658, line 32 for “OuTLAY” 7ead ‘“‘OUTSIDE'.

(iif) Col. 659, line 6 from bottom for “Jagivan Ram” read “Jltjivan Ram™

(iv) Col. 676, last line for “liament” read “Parliament”.

(v) Col. 686, line 16 from bottom for “Gapalaswami” read “Gopalaswami”.

5. No. 9, dated the 18th February, 1952,—

(i) mar coy, At  dfwr ¥ { “ofer Ts”’ & cwry 97 “arfam v’ oF |
6. No. 11, dated the 20th February, 1952—

(i) =1 Roov, dfirr Q #Y “¥) FwTAE ”’ 9F |

7. No. 14, dated the 23rd February, 1952 —

(i) Col. 1184, line 8 for “Jagivan Ram” read “Jagjivan Ram”.
(il) Col. 1191, for existing line 4 read “Clause 8 —Contributions and matters”.

(iii) s 23R, dfEr 2o & “awd”’ R TarT 9T ‘@’ oF
8. No. 15, dated the 25th February, 1952,—
(i)wmr g3y, dfer 3¢ & “xat”’ & eqm aT AW’ 9§

9. No. 19, dated the 20th February, 1952,—
(i) Col. 1564, in the beginning of line 17 from bottom insert “voted"'.
(if) Col. 1612, line 3 from bottom for “purpose” read ‘“propose”.

(iii) wrr g5y, dfiee | F “gea”’ & e ax ‘Iw A 9F

———
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PARLIAMENT OF INDIA
Pridey, 15th February, 1952

The House met at a Quarter to
Eleven of the Clock

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part D

11-10 AM.
RESIGNATIONS OF MEMBERS

Mr. Deputy-Speaker: I have to
inform the hon. Members that Shri
A. M. Rathnaswamy and Shri V. S.
Sivaprakasam have resigned their
seats in Parliament with effect from
the 14th February, 1952.

PAPER LAID ON THE TABLE

ABSTRACT ESTIMATES FOR THE MAJOR
PoRT AT KANDLA

The Minister of State for Transport
and Rallways (Shrl Santhanam): I
beg to lay on the Table a statement
showing the Abstract Estimates for
the Major Port at Kandla, promised
in reply to supplementaries to Starred
Question No. 63, asked on the 12th
Pebruary, 1852. [See Appendix I,
annexure No. 15.] .

PREVENTIVE DETENTION (AMEND-
MENT) BILL

The Minister of State for Home
Aftairs (Shri Sidhva): I beg to move
for leave to introduce a Bill further to
amc(a)nd the Preventive Detention Act,
1950.

) Mr. Deputy-Speaker: The question
is:
“That leave be granted to
introduce a Bill further to amend
405 P.S.D.
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the Preventive Detention Act,
1950.”

The motion was adopted.
Shri Sidhva: I introduce the Bill.

TERRITORIAL ARMY (AMEND-
MENT) BILL

The Deputy Minister of Defence
(Major-General Himatsinhfl): I beg
to move for leave to introduce a
Bill further to amend the Territorial
Army Act, 1048.

Mr. Deputy-Speaker: The question

is
“That leave be anted to

gr
introduce a Bid further to amend
the Territorial Army Act, 1948.”

The motion was adopted.

Major-General Himatsinghji: I intro-
duce the *Bill.

INDUSTRIAL DISPUTES (AMEND-
MENT) BILL

The Minister of Labour (Shri
Jagjivan Ram): I beg to move for
leave to.introduce a Bill further to
alxgie,nd the Industrial Disputes Act

Mr. Deputy-Speaker: The question

“That leave be granted to
introduce a Bill further to amend.
the7 Industnial  Disputes  Act,
1947.”

The motion was adopted.

Shri Jagjivan Ram: I introduce
the Bill.
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GOSAMVARDHANA BILL

PRESENTATION OF REPORT OF
SELECT COMMITTEE

The Minister of Food and Agri-
culture (Shri K. M. Munshi): I beg to
present the Report of the Select
Committee on the Bill to promote
“Go-samvardhana” and for matters
connected therewith.

INDIAN STANDARDS INSTITUTION
(CERTIFICATION MARKS) BILL

PRESENTATION OF REPORT OF
SELECT COMMITTEE

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): 1
beg to present the Report of the
Select Committee on the Bill to pro-
vide for the standardisation and
marking of goods.

PRESIDENTIAL AND VICE-PRESI-
DENTIAL ELECTIONS BILL

PRESENTATION OF REPORT OF
SELECT COMMITTEE

Dr. 8. P. Mookerjee (West Bengal):
I beg to present the Report of the
Select Committee on the Bill to
regulate certain matters relating to
or connected with elections to the
offices of President and Vice-President
of India.

THE PUNJAB BUDGET, 1952-53

The Minister of Finance (Shri C. D.
Deshmukh): I rise to present a state-
ment of the estimated receints and
expenditure of the Punjab State for
the year 1952-1953.

The basis on which these estimates
have been framed is set out in the
White Paper which is circulated to
hon. Members along with the Budget
documents. In the ordinary course
this Budget should have been present-
ed to the State I.egislature, but as it
will be some time before the new
Houses of the State Legislature are
duly constituted and summoned, it is
necessary to take interim action to
cee that the sums reauired for carry-
ing on the administration nf the State
are made available tn it until the
Budret is considered and passed by
the State Legislature.

The Rudget which I am now pre-
<enting has been framed on the exist-
ing basis of taxation and expenditure.
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It will be presented in due course
with such changes as the new Govern-
ment may consider necessary, to the
State Lepislature. For the present
I propose to invite the House to
approve a vote on account to cover
the expenditure for ‘the first four
rmonths of the coming year and to
pass the corresponding Appropriation
Bill. In view of this, I do not think
the House wouwyd expect me to make
any detailed speech dealing with these
esltimates.

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1951-52 (PUNJAB
STATE)

DEMAND No. 1--LAND REVENUE
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,38,120 be granted
to the President out of the Con-
solidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Land Revenue’.”

DEMAND No. 2—STtATE EXcise DuriEs
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 13,060 be granted
to the President out of the Con-
solidated Fund of the State of
Punijab to defray the charges
which will come in course of pay-
ment during the year ending the
21st day of March, 1952, in respect

’ "

of ‘State Excise Duties’.
DeMAND No. 3—STtAMPS
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 12,680 be granted
to the President out of the Con-
colidated Fund of the State of
Puniab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Stamps'.”

DEMAND NoO. 4—CHARGES ON ACCOUNT
OF MOTOR VEHICLES ACT AND OTHER
TAxES AND DuTIES

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 17.350 be granted
to the President out of the Con-
colidated Fund of the State of
Punjab to defray the charges
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which will come in course of pay-
ment during the year ending the
31st day of March, 1952, 1n respect
of ‘Charges on account of Motor
Vehicles Act .and other Taxes and
Duties’.”

DeMmaND No. 5—IRRIGATION WORKING
EXPENSES AND IRRIGATION EXPENDI-
TURE FINANCED FROM ORDINARY
REVENUES

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceading Rs. 11,30,320 be granted
to the President out of the Con-
solidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Irrigation Working Expenses
and Irrigation Expenditure Financ-
ed from Ordinary Revenues’.”

DEMAND No. 6.—CONSTRUCTION OF

IRRIGATION WORKS FINANCED FROM
ORDINARY REVENUES

Mr. Deputy-Speaker: Motion is:

“‘l‘ha.t a supplementary sum not
exceeding Rs. 54,200 be granted
to the President out of the Con-
solidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Construction of Irrigation
Works Financed from Ordinary
Revenues'.”

DrmanDd No. 7—PoLIcE

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 4,90,500 be granted
to the President out of the Con-
solidated Fund of the State of
Pur_xjab to defray the -charges
which will come in course of pay-
ment during the year ending the
31st_day of March, 1952, in respect
of ‘Police’.”

DEMAND NoO. 8—VETERINARY

Mr. Deputy-Speaker: Motion fis:

*“That a supplementary sum not
exceeding Rs. 1,20,910 be granted
to the President out of the Con-
solidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day »f March, 1952, in respect
of ‘Veterinary'.”
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DemanND No. 9—Crvi,. WORKS
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 10 be granted
to the President out of the Con-
solidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Civil Works".”

DEMAND No. 10—CHARGES ON PusLic
WORKS DEPARTMENT, BUILDINGS AND
RoADps ESTABLISHMENT

_ Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 43,900 be granted
to the President out of the Con-
solidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Chargges on Public Works
Department, Buildings and Roads
Establishment’.”

DEMAND No. 11—INTEREST ON CAPITAL
OuTLAY ON ELECTRICITY SCHEMES,
RECEIPTS FROM MULTI-PURPOSE RIVER
ScHEMES — DEpucT — WORKING Ex-
PENSES AND RECEIPT FROM ELECTRI-
CITY ScHEMES—DEDUCT—WORKING
EXPENSES (OTHER THAN ESTABLISH-
MENTS)

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 7,76,440 be granted
to the President out of the Con-
solidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Interest on Capital Outlay on
Electricity Schemes, Receipts from
Multl-puwose River Schemes—
Deduct—Working Expenses and Re-
ceipts from Electricity Schemes—
Deduct—Working Expenses (other
than Establishments)'’.”

DEMAND NoO. 12—CHARGES ON ELECTRI-
CITY ESTABLISHMENT AND MISCELLANEOUS

EXPENDITURE
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding, Rs. 84,500 be granted
to the Préesident out of the Con-
solidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
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of ‘Charges on Electricity Estab-
lishment and Miscellaneous Ex-
penditure'.”

DimanNy No. 13—FaMiINE
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 2,34,540 be granted
to the President out of the Con-
solidated Fund of the State of
Pux;;ab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Famine’.”

DeEMAND No. 14—SUPERANNUATION ~
OWANCES AND PENSIONS

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 9,12,490 be granted
to the President out of the Con-
golidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Superannuation Allowances
and Pensions’.”

DemManDd No. 15—MISCELLANEOUS

‘Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 11,37,330 be granted
to the President out of the Con-
sclidated Fuud of the State of
Punjab to ‘defray the charges
‘which will come in course of pay-
ment during the year ending the
31st day of March, 1852,in respect
of ‘Miscellaneous’.”

DeEMAND No. 16—ADVANCES NOT
- BEARING INTEREST—ADVANCES
REPAYABLE

‘Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,14,900 be granted
to the President out of the Con-
solidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
318t day of March, 1952, in respect
of ‘Advances not bearing
interest—Advances Repayable’.”

DEMAND No. 17—CONSTRUCTION OF
, IRRIGATION WORKS
Mr. Deputy-Speaker: Mgtion is:
“That' a supplementary sum not
exceading Rs. 6,564,500 be granted
to the President out of the Con-
solidated Fund of the State of
Punjab to defray the charges

15 FEBRUARY 1952 Supplementary Grants

for 1951-52—Punjab
State

which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Construction of Irrigation
Works'.”

DEMAND No. 18—PAYMENTS OF
COMMUTED VALUE OF PENSIONS

Mr. Deputy-Speaker: Motion fs:

“That .a supplementary sum not
exceeding Rs. 1,33,510 be granted
to the President out of the Con-
solidated Fund of the State of
Punjab to defrgy the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of “Payments of Commuted Vealue
of Pensions'.”

DeEMAND No. 19—GENERAL
ADMINISTRATION

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 10 be granted
to the President out of the Con-
solidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘General Administration’.”

DrMaND No. 20—MISCELLANEOUS
DEPARTMENTS

‘Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 10 be granted
to the President out of the Con-
solidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect

LR

of ‘Miscellaneous Departments’.
DeMmaND No. 21—EDUCATION
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 10 be granted
to the President out of the Con-
solidate? Fund of the State of
Punja> to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Education’.” .

DEMAND No. 22—MEDICAL AND PUBLIC
HEeALTH

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding- Rs. 10 be granted
to the President out of the Con-

634
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solidated Fund of the State of
Punjab to defray the .charges
wilicih will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Medical and Public Health'.”

DeMAND No. 23—AGRICULTURE

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 10 be granted
to the President cut of the Con-
solidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Agriculture’.”

DEMAND No. 24—CaPiTAL OUTLAY
UN INDUSTRIAL DEVELOPMENT

M . Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. be granted
to the President out of the Con-
solidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Capital Outlay on Industrial
Development’.”

DEMAND NoO. 25—CAPITAL ACCOUNT
or CiviL WORKS OUTSIDE THE
REVENUE ACCOUNT

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 10 be granted
to the President out of the Con-
solidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of Mafch, 1952, in respect
of ‘Capital Account of Civil Works
Outside the Revenue Account’.”

DrMAND No. 26—CAPITAL OUTLAY ON
ELECTRICITY SCHEMES (OUTSIDE THE
REVENUE ACCOUNT)

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 10 be granted
to the President out of the Con-
solidated Fund of the State of

. Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Capital Outlay on Electricity
Schemes (outside the Revenue
Account)'.”

Now, there are some cut motions to
these.
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DEMAND No. 11—INTEREST ON CAPITAL
OuTLAY ON ELECTRICITY SCHEMES,
RECEIPTS FROM MULTI-PURPOSE RIVER
ScHEMES—DEDUCT—WORKING Ex-
PENSES AND RECEIPTS FROM ELECTRI-
CITY SCHEMES—DEDUCT—WORKING
EXPENS8ES (OTHER THAN ESTABLISH-
MENTS)

Panipat Refugee Colony

Shri Kamath (Madhya Pradesh): I
beg to move:

“That the demand for a supple-
meniary grant of a sum not
exceeding Rs. 7,76,440, in respect
of ‘Electricity Scheme—Working
-Expenses’ be reduced by Rs. 100.”

I wish by this cut motion, to raise
a discussion on the development of
Panipat Refugee Colony and Power
House—item 21 on page 39, Purchase
of Power from Panipat Power House,
and the second one is about the New
Minor Works, item 37 on the same
page—the additional sum required to
meet the anticipated expenditure
including the New Minor Weorks.

The House is well aware that the
Punjab administration was taken over
by the President a few months ago
with a view to the betterment of the
Government of the Punjab. The
House is therefore entitled to know on
this occasion of sanetioning the supple-
mentary grant for the Government of
the Punjab as to the manner in which
the administration has been carried on
and what has necessitated these
Demands for further Supplementary
Grants.

Before I come to these two specific
subjects, I would like to say in passing
that the explanatory note with regard
to this particular Demand—No. 11—
part of it—contains several items
which though they represent Demands
for several grants, yet are passed over
as mere trifle. The House will see
that there are as many as half-a-
dozen or more items which have been
lightly passed over with the remark
that the excess is trifling. The excess,
no doubt, is trifling, but many a trifle
leads to something which is not quite
desirable. It is very necessary in the
public interest that every pie of public
funds, every pie of the taxpayer's
money should be duly accounted for
and the Government consisting as it
does a majority, at any rate of
Mahatma Gandhi’'s followers do not
need any exhortation on this subject.
Mahatma Gandhi used to say that
every pie of public money was a sacred
trust. with a Congressman or with any-
®odv else. and as many of the members
of the Government are demonstrably
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Congressmen—and there will be no
dispute on that puint—if they have
torgotten this sound advice of the
mManatma they will do well to recald
it to their minds and to bear it in
mind on this occasion and always. I
realise that the Finance Minister is
not in the category of being a
Mahatma Gandhi’s follower, though
in spirit he may be one but the outer
trappings may be lacking...

Mr. Dcputy-Speaker: Is it necessary
to stray away like this and bring in
Mahatma Gandhi's name for these
purposes? It is cnough if we address
ourselves to the point in hand.
Mahatma Gandhi's name is as much
to be respected by the hon. Member
as by the Ministers.

Shri Kamath: I wish the name of
Mahatma Gandhi is equally respected
by the Ministers, but they do not.

Mr. Deputy-Speaker: But it is in a
spirit of ridicule that the hon.
wiember is referring to the name.

Shri Kamath: Which name?

Mr. Deputy-Speaker: That is the
spirit in which he is bringing in the
name of Mahatma Gandhi. It is a
name to be respected not only by this
side ot the House, but by all. It is
ot relevant to bring in the name of
Mahatma Gandhi from time to time.

Shri Kamath: Yes, Sir, it is a name
'to be respected by the whole nation.
1 did not ridicule anybody, much less
the Mahatma. And if you think that
it was in ridicule I think either you
have been slightly absentminded or
did not understand what I was driving
at. I am sorry that the Chair has
given expression to certain statements
which 1 did not expect from the
Chair,

Mr. Deputy-Speaker: Your words
were capable of being understood in
that way.

Shri Kamath: I was not ridiculing
anybody, least of all the Mahatma.
Others might ridicule him, but not i.

Now, coming to this particular
demand, Demand No. 11, from pages
31-43 I have moved a cut motion
seeking to discuss two specific sub-
jects, but before I come to these
subjects, I would like to ask the
hon. the Finance Minister as to how
items 8 on page 40, 18, and 22 on
page 41 and items 36, 37 and 38 on
page 42 are to be accounted for. ' As
regards items Nos. 8 and 18 on npages
40 and 41, there is of course the
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plausible remark that the excess is
tritling, the sums being Rs. 150,
Rs. 140 and Rs. 120, but as regards
items Nos. 36, 37 and 38, item No. 36
is supposed to be trifling, the sum
being only Rs. 50, but items Nos. 37
and 38 represent fairly large sums,
Rs. 9,100 and Rs. 1,400. There is no
detail with regard to these two
amounts, apart from the brief
remarks on pages 37 and 38.

As regards the other items which
comprise this Demand, there are
certain remarks and notes on pages
40 to 43, but no note is forthcoming
with regard to these items, particular-
ly 37 and 38. I hope the hon.
vinister will throw some light on this
matter in the course of his reply to
the debate on this cut motion.

. Now, coming 1o the specific sub-
iccts, the Panipat Refugee Colony and
Power House and New Minor Works,
I will take up the first first. That is
the Panipat Refugee Colony and
Power House.

Mr. Deputy-Speaker: Do they go to-
gether? '

Shri Kamath: Yes, Sir.

Mr. Deputy-Speaker: I see from the
previous rulings that a cut motion
should restrict itself only to one
grievance for purposes of ventilation.
iherefore the hon. Member will
vestrict himself either to the one or
the other of the two subjects men-
tioned by him.

Shri Kamath: I will restrict my-
seif to Panipat. That is a historical
place. I attach more importance to
that than to any other subject with
regard to this cut motion, The
Panipat Refugee Colony, I believe,
came into being s3me years ago, and
thousands of refugees have been
housed and rehabilitated in that
colony. A special power house was
crected there or perhaps it was
extended, and power was purchased
from this power house for the Refugee
Colony. Now the note as regards
this item 35 on page 39 is, “The
same remarks as against item (30).”
That is, “It has now been decided to
give credit for the FPower to be
received from Panipat Power House
at a fixed rate; hence the provision.”
This is with regard to item No. 30,
“Purchase of power from Panipat
Power House.” The House needs
some clarification on this point, be-
cause under B.17 “Cost of power—
Karnal Refugee Colony” the purchase
of power from Panipat Power House
is given as Rs. 5,000. Now, I would
like to know when this decision was
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taken, because the note merely says

“It has now been decided to give
credit for the power to be received
from Panipat Power House at a fixed
rate; hence the provision” (item No.
30 on page 42). The same remarks
apply to item No. 35. I would like tec
know from the hon. Minister when
this decision was taken and whether
this subject was not considered at all
at the time the Budget of the Punjab
was passed by the legislature last year
before the Government was taken over
hy the President and the matter came
before Parliament. This is the impor-
tant point with regard to this matter,
and incidentally the Finance Minister
may also- tell the House as to the
number of refugees who are benefiting
by this power from the Panipat Power
House; how many of them sought the
advantace of the power from this
Power House and what approximately
would be the expenditure required to
supply pawer to all the refugees in the

. rolony. That is with regard to this _

item.

Then. there are the items 37 and 38.
The Finance Minister might tell us a
little more about them because the
nntes are absolutely blank on page 42.
The only brief remark about these
sums Rs. 900 and 400 is that on page
39. That is about all. Nothing more
1: mentioned in the notes on these
items,

Mr. Deputy-Speaker: 38 is deprecia-!

tion fund.

. Shri Kamath: I was referring to
item No. 37.

Mr. Deputy Speaker: New Minor
Works.

Shri Kamath: What are these minor
works? Nothing is mentioned on
nage 42. This is a fairlv big sum.
Rs. 9.100. Whst exactly are the
minnr works envisaced by the Govern-
ment we would like to know from
the Winister becavse there are no
notes on this. T would therefore
mnva the et motion sn  that the
Minister misht sive the House any in-
fn:tmation that he has on these sub-
iects.

Mr. Deputy-Speaker: Cut motion
moved :

“That the demand for a supple-
mentary  prant of a sum not
evceeding Re 7.78.440. in resoect
nf ‘Blectricitv Scheme—Workine
Expenses’ be reduced by Rs. 100.”
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POINT OF ORDER RE. APPOINT-
MENT OF TWO HON'BLE MEMBERS
AS LIEUT.-GOVERNORS

Shri Amolakh Chand (Uttar Pra-
desh): Sir, we are very glad to know
that two of our hon. Members have
been appointed Lieut-Governors of
two States, Vindhya Pradesh and
Himachal Pradesh. In view of
article 102 of the Constitution may I
know whether they have ceased to
be Members of this House or can they
continue to be Members thereof?

Mr. Deputy-Speaker: Have they
been designated or appointed?

Shri Amolakh Chand: The Noti-
fication says that they have been
appointed and I presume that with
their own consent they have been
appointed. The British practice as
far as I know is that as soon as an
hnn, Member of the House is appoint-
ed as Governor-General or Lieut.-
Governor they vacate their member-
ship of the Parliament forthwith and
as such I want to know whether the
s?me principle applies in this House
also.

Mr. Deputy-Speaker: Has this
noint of order any bearing on the
Punijah budget which is before the
House?

Kwej Awmalakh Chand: It i3 a\
maiter which relates to the whole
House irrespective of the motion be-
fore the House.

Mr. Denutv-Sneaker: T~t us get
through the bhusiness, We will eon-
sider the matter if it ecomes to a
ouestion of the twp Members taking
part in the voting.

Shri Kamath (Madhya Pradesh):
The noint is whether a Lieut.-Governor
designate can sit in the House.

The DNenuty Minister of Commerce
and Tndustrv (Shri Karmarkar): The
Chair may take a little time to.consf-
der the pnint ti'h at least tomorrow.

Shr! Kamath: In the meantime the
+wn [.ieut-Governors designate may
leave the House.

Mr. Deputy-Speaker: Article 102

. states:

“A person shall be disqualified
for heing chosen as. and for
bhaine, a member of either House
nf Parliament—

(a) if he holds any office of orofit
wnder the Government nf India or
the Government of any State...
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ment of two Hon'ble
Members as Lieut.-
Governors

The Minister of States, Transport
and Railways (Shri Gopalaswami):
The operative word is ‘“holds”.

Mr. Deputy-Speaker: They are now.
Ministers and they will hold an office
of profit when they have taken charge
of the new offices. I do not know
when that will begin, whether it
will be immediately or not.

Article 103 says:

“(1) It any question arises as to
whether a member of either
House of Parliament has become
subject to any of the disqualifica-
tions mentioned in clause (1) of
article” 102, the question shall be
referred for the decision of the
President and his decision shall
be final.

(2) Before giving any decision
on any such question, the Presi-
dent shall obtain the opinion of
the Election Commission and shall
act according to such opinion.”

The Minister of State for Transport
and Railways (Shri Samthanam): I
have not got any order of appoint-
ment, Sir.

Mr. Deputy-Speaker: The hon.
Member himself has not received any
'order of appointment. I shall take
time to consider how far there is any
disqualification in view of what he
has stated.

Shri Gopalaswami: I would ask
you to consider whether it is worth-
while reserving your opinion or ruling
on this particular point. The dis-
qualification says _“if he holds any
office of profit”. Ewen assuming
that the appointment order had been
issued, he does not come to hold the
office until he has taken charge of it.
The point can be ruled out at once.

Dr. Pattabhi (Madras): Even if
they are appointed they may only
cease to be Members of Parliament
but they have a right to sit as
Ministers here. They may not vote,
but that is a different matter.

Shri Joachim Alva (Bombay): Sir,
is the hon. Minister of Transport
justified in his interference with the
proceedings?

Shri Gopalaswami: I claim my
right as a Member of Parliament.

Shri J. R, Kapoor (Uttar Praclesh):
It would be worthwhile knowing whe-
ther Mr. Santhanam tas already
given his consent to accepting the
appointment or not.

Grants for 1951-52—
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Shri Sondhi (Punjab): He says he
hag not received any appointment
order.

Shri J. R. Kapoor: I presumed that
ordinarily a person who s offered
such a high office is consulted and his
consent obtained by the Government
in advance. He may not have re-
ceived the letter of appointment but
the question is whether he has given
his consent or not. If so, that is
another point which may be taken
into consideration.

Mr. Deputy-Speaker: It is not
necessary to labour the point fur-
ther. I understand that tne practice
is that they have to take the oath
of office. If they have not done so,
they do not hold any office of pro-
fit. Therefore the matter does not
arise and they continue to be Mem-
bers of the House.

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1951-52 (PUNJAB
STATE)—contd.

DeMAND No. 11—INTEREST ON CAPITAL
OuTLAY ON ELECTRICITY SCHEMES,
RECEIPTS FROM MULTI-PURPOSE RIVER
SCHEMES—DEDUCT—WORKING Ex-
PENSES AND RECEIPTS FROM ELECTRI-
CITY SCHEMES—DEDUCT—WORKING
EXPENSES (OTHER THAN ESTABLISH-

MENTS)—contd.

Panipat Refugee Colony

The Minister of Finance (Shri C.
D. Deshmukh) rose—

Mr. Deputy-Speaker: Let all the
points be urged with respect to the
particular demand and then the hon.
Minister may take time to reply. Let
all the motions be moved.

Shri C. D. Deshmukh: I have re-
celved the cut motions thig morning
only and I have not been able to get
into touch with the Punjab officials
concerned. T should like to have a
little more time to reply.

Mr. Deputy-Speaker: The reply of
the Finance Minister might be re-
served and meanwhile hon. Members
who want to take part in any parti-
cular demand may do so.

DEMaND No. 15—MISCELLANEOUS
RESETTLEMENT oF I.N.A.
PERSONNEL

Shri Kamath: I beg to move:;

‘“That the demand for a supple-
mentary erant of a sum not ex-
ceeding Rs. 11,37,530, in respect
%fs ‘Ii'lggg.ellaneous’ be reduced by
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Mr. Deputy-Speaker: I would ask
the hon. Member to choose one of
these Items for his remarks. On each
demand there can be only one griev-
ance.

Shri Kamath: My idea was to
move several cut 'motions separately
to discuss each of these items. Is it not
in order to move several cut motions
on the same demand?

Mr. Deputy-Speaker: If there is a
single cut motion relating to various
grievances, the difficulty will 'be that
the House may accept sume and  re-
ject others and therefore it would be
difficult to put those grievances se-
parately. That is why even on .a psr-
ticular demand separate cut wmotions
have to be tabled, each relating to
one specific grievance. Unfortunately
nothing of the kind oould be done
now, Therefore this cut motion
should be restricted to only one of
the grievances and the hon. Member
may have this option.

Shri Kamath: I shall take up the
matter of the progress of the reset-
tlement of the I. N. A. personnel.

The note to this demand
follows:

“A Committee for the Punjab
resettlement of I. N. A. person-
nel was set up in Cectober, 1948°
to help the I. N. A. personnel in
their !"ehabilitation and unemploy-
ment.’

The personnel of the Committee ori-
ginally consisted of three officials and
one non-officlal member. Then even
the non-official member was replaced
by Col. Gurmit Singh *“who was Go-
vernment official and he was eatitled
to travelling allowance :t the rate
admissible......... ”. We are not con-
cerned with the money he actually
drew or desires to draw but the point
here is that the personnel of the
Committee which consisted originally
of three -officials and one nyn-official
member, though not entirely satis-
factory must be regarded as fairly
so, considering the general policy
‘pursued towards the I. N. A. by the
Central Government and the Govern-
ments .in the States. But I fail to
understand why this Committee be-
camz completely officialigsed and even
the single non-official :member was re-
‘placed ‘by an offtetal,

Mr. Deputy-Speaker: The hon.
Member may read paragraph 3 down
helow. Col. Gurmit Singh did not
attend but he asked a non-official
gentleman, Col. B, C. Datta of the
I. N. A. to attend.

405 P.S.D.

reads as
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‘Shri Kamath: That is the third
‘paragraph, but in the second para-
graph, if I can raise -that subject to-
day -1 do not -know whether I will be
in order to raise that subject............

Mr. Deputy-Speaker: It is a matter
of policy. Here it is only a Ji%s-
tion of travelling allowance.........

~Shrl Kamath: A matter of policy
cannot be ralsed on this cut motion?

Mr. Deputy-Speaker: No.

Sliri Kamath: The question is whe-
ther the change occurved after the
President took over or earlier.

Mr, Peputy:-Speaker: 1f it is a rew
service certainly the hon.  Member
will ' be ‘within his tights. The meet-
ing was held in July but the provi-
ston ‘was ‘tnade in the 'Budget itself.
"The note says:

“A Committee called the Pun-
jab Resettlement of I. N. A. per-
sormel Committee was set up in
October. 1948 to help the LN.A.
personne] in their rehabllitation
and unemployment.”

Therefore, this must have found a
place in the earlier Budgets also and
the policy would have been discussed
then.

Shri Kamath: All right. If the
policy cannot be discussed on this cut

The Minister of State for 'Hoine
AMairs (Shri Sidhva): May J say that
this Col. Gurmit Singh, though en
official, 'belonged to the I. N. A.?

Shri Kamnth: It Is mentioned there
‘he was a Government official. How
does my friend, 'Mr. Sidhva Khow he
was in the I. N, A?

Shri Sidhva: I am In charge 'of
this. I am suoposed to know and 1
give you the information,

Shri Xamath: ‘But i{ Is hot rhen-
tioned in 'the note.

Shri Sidhva: That does not matter,
but I am giving you the information.

Shri Kama#lt: I suppose that is ac-
curate information, as accurate as
the information he used to ask for,
while on this side of the Touse?

Shri Sidhva: I am giving vou in-
formation on behalf of the Govern-
ment.

An Hon. Member: Now he s in
possession of the correet information.
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Shri Kamath: Then, Sir, while I
would not like to move the cut
motion in regard to other natters, I
would like to speak on the general
demand, Demand No. 15. On page
58 appears an item, No, 4, which is
ag follows:

“Grant to the Board of Econo-
mic Enquiry.”

If the House will turn to the brief
note on this particular item, “Grant
to the Board of Economic Enquiry”,
my hon. friends will see.,

“that the programme of work for
the year was drawn up on
the presumption that the
grant of Rs., 75,000 would be
made available during the
year 1951-52. It was on this
basis that the programine was
drawn up. In fact some of
the enquiries proposed had
gctually been taken m hand.
As a result of the reduction
of Rs. 6,000, the programme
decided on has been seriously
dislocated. So much so that
certain inquirieg already start-
e(zc have to be dropped...” etc.,
€ -t

The programme was drawn up ap-
parently on the presumption that so
much would be available. Was there,
in the Budget that was passed by the
Punjab Legislature, provision for that
amount, Rs. 75,000, for the working
of the Board of Economic Enquiry?
If there was no provision in the Bud-
get, who was responsible for this pre-
sumption that so much would be
made available to the Board of Fco-
nomic Enquiry, and on what facts or
grounds was this presumption based
that so much would be made available?
And if it was not made available
actually why was this amount not
made available for the working of the
Board of Economic Enquiry? That
is one of the matters on which I would
like the Finance Minister to throw
some light. .

Then at the bottom of page 59, item
8, there is the matter of subsidy to
be paid to the Government of India
on account of imported foodgrains.
The note reads:

‘“The targets of procurement of
various foodgrains for the
Provincial Reserve fixed at
the time of submission of Bud-
get Estimates precluded the
possibility of receiving any
imported foodgrains from the
Government of India and
hence the question of pay-
ment of any subsidy did not
arise and no provision was,
therefore, made under this
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head. On compilation of ac-
counts, however, it has been
ascertained that against a
sum of Rs. 90,000 provided
during 1951-52 an amount of
Rs. 1,600 has still to be ad-
justed in the current years
accounts by per contra credit
to the head ‘85-A—Capital
Outlay, ete.’”

Now we have to read perhaps bet-
ween the lines and behind the lines
and it is difficult for Members who
are not fully posted with the back-’
ground of the Budget passed by the
Punjab Assembly and the debate that
ensued thereon, to get a correct pic-
ture of the food situation in the Pun-
jab. The note briefly says:

“The targets of procurement. ...
precluded the possibility of
receiving any imported food-
grains from the Government
of India.”

But accounts however showed that
the situation was not quite as bright
as was anticipated earlier. We would
like to know what exactly came in
the way of the targets of procurement
being reached in the Punjab, which,—
had the targets been reached,—would
not have made the receipt of any
imported foodgrains from the Govern-
ment of India neccessary for the
Punjab. What exactly happened, what
difficulties arose in the way of attain-
ing this target? It says, “On compila-
tion of accounts, however, it has been
ascertained”. When exactly were the
accounts compiled and when was it
revealed that this position had arisen
with regard to this particular matter?

Then item No. 9 on page 60, “Pay
of officers”. It is rather strange that
bills remained outstanding—travel-
ling allowance bills, apparently. I do
not know for how longea period they
remained outstanding. In the olden
days at any rate when the Britislr Go-
vernment was still here, I do not re-
member ‘hat travelling allowance
bills remained outstanding for any
long period. I do not know whether
it is due to any deterioration in effi-
ciency today or due to the shortage of
staff in these offices that bills should
remain outstanding. The note says
that some ‘old outstanding bills' were
~aid during this year, for which no
provision was made in the original
Budget estimate. Mow old were these
bills? Why were they not paid in
time? What was the reason for this
delay? Perhaps the Finance Minister
might make enquiries and tell the
House, if he has time, whether these
bills are nearly as old as they are said
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to be and if they are really so old.
what is the reason for this siate of
affairs in the Punjab. Next, I come
to the important subject of refugee re-
habilitation which is covered by
items 10, 11, 12 and 13. The refugee
rehabilitation problem is one which,
it is accepted,—if not universally,—at
least widely,—has not been tackled
vigorously and at any rate has not
been resolved yet. Thete must be
hundreds of thousands of refugees in
the Punjab alone and the expenditure
incurred on account of their rehabi-
litation, feeding, housing etc. in the
first few years must have run into a
few crores of rupees. We have got
here demands under the heads: “ex-
penditure in connection with evacua-
tion of refugees”; ‘“relief of refugees”;
“expenditure on rehabilitation work
centres”; ‘“scheme for training-cum-
production centres in women’s homes”
etc. In the absence of fuller informa-
tion, it appears to me that there has
been some sort of muddle under item
10. The House will see that in the
beginning of the year 1948 the Trans-
port Department purchased motor cars
and chasses for the use of Govern-
ment officers and Government Depart-
ments., On acount of banking diffi-
culties prevalent at the time, it is said
that the dealers were not prepared to
release these vehicles unless payment
was made in advance. The vehicles
were purchrased and their cost was
paid by the Provincial Transport Con-
troller, Punjab. Out of the total
amount paid (and this entire sum was
recoverable from the allottees,—a
certain sum was recovered from the
allottees,—but instead of depositing
the entre amount recovered only a
sum of Rs. 2 Iakhs was deposited.
Was this due to oversight, or was
there something more serious? There
is a difference of about Rs. 75,000, I
find a remark here that this amount
was irreguiarly incurred. I am glad
that Government has admitted that
the .transaction was irregular. But
was it merely an irregularity, or was
there something more than that? The

Finance Minister may enlighten- the

House on this point. I want to know
whether there was any attempt on the
part of the Government officer
entrusted with this responsibility to
commit any decault. The point in re-
gard to the demand for “evacuation
purposes” is that the entire sum was
recovered from the allottees and only
a certain amount wag deposited and
the balance was incurred for evacua-
tion purpose. How much of this
amount was spent by the officers who
were engaged in the evacuation and
thow much of it was acutally given to
[the refugees for helping them
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. evacuate? If all this money was spent

by the officers themselves on the
evacuation machinery that was
employed by Government, then it is
a serious matter. This is an old trans-
action an dthe information may not
be readly available just now, but since
House is entitled to know what ex-
actly is connoted by “evacuation pur-
poses”,

There is one last time item on page
63. At the bottom of the page, you
find under “Central office” a note
which says that the excess is on ac-
count of the fact that the pay of the
Deputy Transport Controller has been
fixed at a rate higher than that for
which provisiof had been made in
the original Budget. What was the
rate fixed in the original Budget and
what is the revised- rate and what
are the reasons which justify an en-
hancement of the pay of this officer?
Was this in conformity with an over-
all enhancement of the pay of officers
and staff in the Transport Department
or was this only an individual case?
Has this officer been receiving a pay
higher than that fixed in the Budget
and if so, why? These are the points
on which I would like to have infor-
mation,

Mr. Deputy-Speaker: Cut motion
moved:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 11,37,530, in respect
of ‘Miscellanous’ be reduced by
Rs.  100.”

Shri Sidhva: I have got some infor-
mation on all the points. Early this
morning, a trunk call wus put through
to Simla to obtain as much informa-
tion as possible in view of the amend-
ment that had been proposed by my
hon. friend. o

As regards the I. N, A, item, as
my hon, friend himself said, it relates
to a T. A. of Rs. 160. This gentleman.
I am informed, was an I. N. A. man,
He is now in the Police service. For
the benefit of the House, I may say
that there were 7873 I.N.A. men and
out of them 2555 have been settled
cither by Governgment or by them-
selves. As raegards the rest, the
PEPSU Government have been asked
to absorb them as far as possible.
I am also told that they get a month-
ly assistance of Rs. 20 per month.

have sought further clarification
from. them on this subject.

The second item to which my hon.
friend referred was about the Board
of Ecoriomic Enquiry. Thig is a body
which, T am told has been in existence
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for the past twenty years. Subse-
quent . to partition they appointed an-
ther Committee for the purpose of
having a survey of the economic con-
ditions of the displaced persans in the
Punjab, Due to paucity of funds the
grant made to this body was cut down
by the Assembly last year. It was
admitted on all hands that the Com-
mittee was doing very valuable work.
This amount is, therefore, now asked
to be restored. It will, therefore, be
observed that this.is not a new item,
but an item which was in existerice
in the previous years, but due to
financial stringency was cut down by
the last Assembly. Hence this amount
is now sought to be restored.

Shri Kamath: The Minister has
not quite caught the point made by
me in this connection. I only wanted
to know the basis for the presump-
tion that the grant of Rs. 75,000 would
be made available during the year
1951-52, What was the basis for the
presumption and why was the grant
not made available?

Shri Sidhva: They thought it might
be available, but it was not. So they
find it necessary now to have the
amount restored. That is the only ex-
planation that I am now in a position
to give.

The third point to which Mr. Kamath
referred was that of subsidies, From
the explanation given I find these re-
late to certain items of expenditure
which were incurred in 1947-48 when
the. exodus took place. Some of the
bills for. expenditure incurred. then
were. still outstanding, I made an
enquiry in the morning on the phone
and no satisfactory information is yet
available. But all these items relate
to amounts incorrectly credited to
wrong accothts. I am assured that
there is nothing wrong in regard to
these items; all that they want to do
is to adjust them and credit them to
the proper heads. In any case, if I
get any further information during th
course of the day, I shall pass tHéfﬁ
on to the hon. Member.

Shri Kamath: Is the Minister of the
view that the informatipn
has got so far is not satis actory?

Shrl Sidliva: I made specific enqui-
ries #bout these and war‘;ted to kgow
the megning of irpegularity. I was
told that all that has happened is that
they have been credited to wrong ac-
counts. I have been assuted that
there has not been any misappropria-
tion or anything of the kind. I ga’ve
even told the Depattment concerned
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that before these bills are paid, the
auditor should be asked to scrutinise
them. Some of these bills have been
outstanding from 1947-48, for exam-
ple, the Madras Government’s bill for
supply. of milk. It is quite possible
that due to the disturbances, it would
not have been possible to adjust these
bills in time. I have however cau-
tioned them, that before the bills are
actually settled they should be pro-
perly scrutinised by the Accountant-
General,

In régard to expenses incurred under
special homes for unattaclied women
and chijldren, under t Government
of India’s scheme of refugee relief, un-
attached women were given Rs. 250
to start their own homes. This is an
ad hoc amount paid by the Provincial
Governimént which is expected to
be recovered from the Government of
India in due course.

In regard to expenses in connection
with transport gervices—to which my
hon. friend referred—they will be
properly scrutinised before they are
paid. I think I have covered all the
points raised by my hon. friend Mr.
Kamsth. If, however, I get any fur-
ther information in the course of the
day, I shall gladly supply it to him.

Shri Kamath: The hon. Minister
of State has omitted one item from his
exhaustive survey of the subject, that
is, expenditure on subsidies to be paid
to the Government of India on account
of imported foodgrains. I would seek
some clarification from the hon. min-
ister on this item.

Shri Sidhva: As regards subsidy, it
is merely a book entry. I am told
that in 1949-50 the Punjab Govern-
ment exported 1:89 lakh tons mostly
of gram and imported 36,000 tons of
foodgrains: so that the nett export
was 153 lakh tons. Similarly in 1950-
51 they exported two lakh tons and
imported 22,300 tons: the neit export
being 1:77 lakh tons. This year
they expected to export 48,000 tons of
rice and import 60,000 tons of wheat.
My hon. colleague the Food Minister
is not in his seat at the moment; but
I understand that these are matters
for adjustment between the Punjab
Government and the Food Ministry
here. . The matter is already under
negotiation and immediately a settle-
ment is arrived at the amount will be
adjusted.

Shri Kamath: The note refers to
certain thrgets of procurement which
had they gg'en reached would have

obviated the necessity of receiving
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foodgrains from the Centre by the
Punjab. Is the hon. Minister aware
by what quantity the actual procure-
ment fell short of the target?

Shri Sidhva: The Punjab Govern-
ment’s contention is that at the ins-
tance of the Government of India they
had to. remove the control on gram,
with the result that the gram whick
would have been available in the Pun-
jab at a cheap price, is now being
sold at a price 50 per cent. higher
than what is prevailing in other parts
of India.‘' The Punjab Government
therefore feel that the Government of
India should pay them a subsidy for
the import of other foodgrains, in lieu
of the gram which they had to export.
How far that is correct I am not in
a position to say. The Food Ministry
is discuse ..g the matter.

Mr. D uty-Speaker: Is the hon.
Member ressing his cut motion?

Shr¥i Kamath: Yes, Sir.

Mr, Deputy-Speaker: Then I shall
put the cut motion to the vote of the
House.

Shri Kamath: Before you put the
cut motion may I make a request?
The Minister of State for Home Affairs
has stated that he is getting fuller
information on that item.

Shri Sidhva: That may be an
additional information for the purpose
of clarification. Let this cut motion
be disposed of, and if there is any
information I will supply it.

Mr. Députy-Speaker: The Auditor-
General will look into this matter,

The question is:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 11,37,530, in respect
oRfs ‘{\g(l)sgellaneous' be reduced by

The motion was negatived.

Mr. Deputy-Speaker: I shall now
put Demand No. 15 to the vote of the
House. The question is:

-

“That & supplementary sum not
exceeditig Rs. 11,37,530 be granted
to the President out of the Con-
sdlidated Fund of the State of
Punjab to defray ' the charges
which will come in course of pay-
mernit during the year ending the
31st day of March, 1952, in respect
of ‘Miscellaneous’.”

The motion was adopted.
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DemanD No. 21.—EDUCATION
Education of Harijans etc.

Shri Kamath: I beg to move:

“That the demand for & supple-
mentary grant of a sum not
exceeding Rs. 10, in repect of
‘Education’ be reduced by Re. 1.”

Now, Sir, th.ou;;’h tll_}e total demand is
only for Rs. 10, the House will see that

under items 8 and 9...

Mr. Deputy-Speaker: It is only an
adjustment, I think,

Shri Kamath: By adjustment it
comes to Rs. 10. It is made up of
various things. Under items 8 and 9...

Mt. Deépuly-Speaker: The hon.
Member must bear in mind that what-
ever amount was granted in the
origindl budget, the policy undetlying
it ought not to be gone into now. If
there is an excess of Rs. 10, it can be
gone into as to why it ought to be
spent; the method of spernding and so
on, but not the general policy relating
to Harijan welfare, that more money
ought to have been spent and so cn
and so forth. This is not the proper
occasion for that.

Shri Kamath : I only wish to ask
for some information. On page 80 you
find item No. 9—Payment of arrears
of stipends to Backward Sikh Caste
students (I suppose it should mean
Sikh backward caste students) under
the Harijan Welfare Scheme. Now,
that note shows that the applications
of students belonging to certain Sikh
backward castes for the award of
stipends under the Harijan Welfare
Scheme have been kept pending since
last year as some clarification about
their castes were sought from the
Government, What I would like to
know is whether there was cxpedition
in the disposal of these various
applicgtions, whether the matter was
expeditiously sought to be disposed of,
or whether there was undue delay in
the matter of consideration of these
applications from students belonging
to certain Sikh backward castes. This
ques}ibn has importance, as the
Har}jan problem came to the fore
during the recent census, and therefore
it behoves the Government to see that
no charge, fair or unfair, of communal-
ism as between Hindus and Sikhs is
brought against them. And this
particular item refers only to Sikh
backward castes. It is very riecessary
that any such implication should be
refuted by Government, and no handle
is given for a charge against Govern-
ment that there is discrimination
between Hindu and Sikh backward
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classes in the Punjab. I would there-
fore like to know when these appli-
cations of students belonging to certain
Sikh backward castes for the award
of stipends under the Harijan Welfare
Scheme were received by Government,
how many were received, how many
from Hindu backward castes and how
many from Sikh backward castes—
I would not have liked to make any
distinction,—but as the note itself
refers only to Sikh backward castes
and not to Hindu backward castes the
Government should tell the House as
to how many were received from the
Hindu backward caste students and
how many from the Sikh packward
caste students—whether the appli-
cations of the Hindu backward caste
students were disposed of expeditiously
and those of the Sikh backward caste
students were kept pending and, if so,
why and for how long they were kept
pending, and what sort of information
the Government asked for before
taking up for consideration the
applications of the Sikh backward
caste students as regards stipends.
That is the information that I would
like to get from the Finance Minister
or the Minister of State for Home
Aftairs on this particular subject.

Mr. Deputy-Speaker: Cut motion
moved:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 10, in repect of
‘Education’ be reduced by Re. 1.”

Shri Sidhva: I am not in charge
of this.

Shri Kamath: Is nobody in charge?

Shri C. D. Deshmukh: No, I will
have to be in charge, but the informa-
tion asked for is in very great detail
and I will have to obtain {t.

Shri Kamath: Are we supposed to
vote demands without any information
about them?

Mr. Deputy-Speaker: I am not put-
ting these motions. These will stand

gver naturally—Demands Nos. 11 and
1.

W wATeraw fag o 9qrsare
wgYed, § O I quAr gt § R
w7 agt # Hiw I NAv § @ W
fagg 9T far g8 AF o3 N
g Ei d F@ §1 o w0
wra qgt IM R E A 77w o
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({Babu Ramnarayan Singh (Bihar):
May I ask, Sir, how is it that an hon.
Minister moves a motion without
having obtained full information. It
is seen that when any information is
asked for the hon. Minister replies
that he has not got the required
information and that he would place
it before - the House when it is
obtained.] '

Mr. Deputy-Speaker: qF ¥ &Y
TR ¥ qE W LW, S§ F
9gS TE :
{These demands will be voted only

when. the required information has
been given.]

I will not put these demands, De-
mands No. 11 and 21, because the hon.
Minister wants some more time to
look into the points that have been
raised. Demand No. 15 has already
been put to the House and carried. I
will now put the other demands to the
vote of ‘the House. There are no cut
motions in respect of them.

The question is:

“That the respective sup-
plementary sum not exceeding
the amount shown in the thix:d
column of the Order Paper in
respect of Demands Nos. 1—10,
12—14, 16—20 and 22—26 be
granted to the President out of the
Consolidated Fund of the State of
Punjab to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of the corresponding heads of
Demands entered in the second
column thereof.”

‘The motion was adopted.

[Ag directed by Mr. Deputy-Speaker
the motions for Demunds for Supple-
mentary Grants which were adopted
by the House are reproduced below—
Ed. of P.P.]

DEMAND No. 1—LAND REVENUE

“That a supplementary sum not
exceeding Rs. 1,38,120 be granted to
the President out of the Consolidated
Fund of the State of Punjab to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1952 in respect
of ‘Land Revenue'.”
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DEMAND No. 2—ST1ATE EXC:!E DUTIES

“That a supplementary sum not
exceeding Rs. 13,060 be granted to
the President out of the Consolidated
Fund of the State of Punjab to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in respect
of ‘State Excise Duties".” :

DemanD No. 3—STAMES

“That a supplementary sum not
exceeding Rs. 12,680 be granted to
the President out of the Consnlidated
Fund of the State of Punjab to defray
the chiarges which will come in course
of payment during the year ending
the 31st day of March, 1952, in respect
of ‘Stamps’.”

DEMAND NO. 4—CHARGES ON ACCOUNT OF
MOTOR VEHICLES ACT AND OTHER
TAXES AND DUTIES

“That a supplementary sum not
exceeding Rs. 17,350 be granted to
the President out of the Consolidated
Fund of the State of Punjab to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in respect
of ‘Charges on account of Motor
Vehicles Act and other Taxes and
Duties’.”

DeEMAND NoO. 5—IRRIGATION WORKING
EXPENSES AND IRRIGATION EXPENDITURE
FINANCED FROM ORDINARY
REVENUE

“That a supplementary sum not
exceeding Rs. 11,30,320 be granted to
the President out of the Consolidated
Fund of the State of Punjab (o defray
the charges which will come in course
of payment during the vear ending
the 31st day of March, 1932, in respect
of ‘Irrigation Working Expenses and
Irrigation Expenditure Financed from
Ordinary Revenues'.”

Demanp No. 6—CONSTRUCTION OF
IRRIGATION WORKS FINANCED
FROM ORDINARY REVENUES

“That a supplementary :1m not
exceeding Rs. 54,200 be granted to
the President out of the Consolidated
Fund of the State of Punjab to defray
the charges which will come in course
of payment during the vear ending
the 31st day of March, 1952, in respect
of ‘Construction of TIrrigation Works
Fina-ced from Ordinary Revenues'.”

DeMAND No. 7—POLICE

“That a supplementary sum not
exceeding Rs. 4,90,500 be granted to
the President out of the Consolidated
Fund of the State of Punjab to defray
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the charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in respect
of ‘Police’.”

DEMAND NoO. 8—VETERINARY

“That a supplementary sum not
exceeding Rs. 1,20,910 be granted to
the President out of the Consolidated
Fund of the State of Punjab to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in respect
of ‘Veterinary'.”

DEMAND No. 9—CrIviL WORKS

“That a supplementary sum not
cxceeding Rs. 10 be granted to
the President out of the Consolidated
Fund of the State of Punjab to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in respect
of ‘Civil Works".”

DEMAND No. 10—CHARGES ON PusLIC
WORKs DEPARTMENT, BUILDINGS
AND RoADS ESTABLISHMENT

“That a supplementary sum not
exceeding Rs. 43,900 be granted to
the President out of the Consolidated
Tund of the State of Punjab to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in respect
of ‘Charges on Public Works Depart-
men:. ”Buildings and Roads Establish-
ment’,

Demanp No. 12—CHARGES ON
ELECTRICITY ESTABLISHMENT
AND MISCELLANEOUS
EXPENDITURE

“That a supplementary sum not
exceeding Rs. 84,500 be granted to
the President out of the Consolidated
Fund of the State of Punjab {o defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in respect
of ‘Charges on Electricity Establish-
ment and Miscellaneous Expenditure’.”

DeEMAND No. 13—FAMINE

“That a supplementary sum not
exceeding Rs. 2,34,540 be granted to
the President out of the Consolidated
Fund of the State of Punjab to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in respect
of ‘Famine’.”

DEMAND NO. 14—SUPERANNUATION
ALLOWANCES AND PENSIONS

“That a supplementary sum not
exceeding Rs. 9,12490 be granted to
the President out of the Consolidated
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Fund of the State of Punjab to defray
the charges which will come 1 course
of payment during the year ending
the 31st day of March, 1852, in respect
of ‘Superannuation Allowances and
Pensions’.”

DeMAND NO. 16—ADVANCES NOT BEARING
INTERESJ-—ADVANCES REPAYABLE

“That a supplementary sum not
exceeding Rs. 1,14,000 be granted to
the President out of the Consplidated
Fund of the State of Puniab to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in respect
of ‘Advances not bearirg interest—

Advances Repayable’.

DEMAND NoO. 17—CONSTRUCTION OF
IRRIGATION WORKS

“That a .supplementary sum not
exceeding Rs. 6,54,500 be granted to
the President out of the Cornsolidated
Fund of the State of Punjab to defray
the charges which will come in course
of payment during th: ye~r ending
the 31st day of March, 1952, in respect’
of ‘Construction of Irrigation Works'.

DEMAND No. 18—PAYMENTS OF COM-
MUTED VALUE OF PENSIONS

“That a supplementary sum not
exceeding Rs. 1,33,510 be gran‘_ed to
the President out of the Consolidated
Fund of the State of Punjab to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 195?, in respect
of ‘Payments of commuted Value of

Pensions’.”

Demanp No. 19—GENERAL
ADMINISTRATION

“That a supplementary sum not
exceeding Rs. 10 be granied to
the President out of the Consolidated
Fund of the State of Punjab to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in respect

9

of “General Administration’.

DEMAND ‘No. 20—MISCELLANEOUS
DEPARTMENTS

“That a supplementary sum not
exceeding Rs. 10 be qra'ntqd to
the President out of the.Consolldated
Fund of the State of Punjab to defray
the charges which will come in course
of payment during the vear ending
the 31st day of March, 1952, in respect
of ‘Miscellaneous Departments’.
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DEMAND No. 22—MEDICAL AND PuBLIC
HEALTH B

“That a supplementary sum not
exceeding Rs. 10 be .granted to
the President out of the Consolidated
Fund of the State of Punjab to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in respect
of ‘Medical and Public Heaith'.”

~

DeEMAND No. 23—AGRICULTURE

“That a supplementary sum not
exceeding Rs. 10 be granted to
the President out of the Consolidated
Fund of the State of Punjab to defray
the charges which will come 1n course
of payment . during ' the year ending
the 31st day of March, 1952, in respect
of ‘Agriculture’.”

"DEMAND No. 24—CAPITAL OUTLAY ON
INDUSTRIAL DEVELOPMENT

“That a supplementary sum not
exceeding Rs. 10 be granted to
the .President out of the Consolidated
Fund of the State of Punjab to defray
‘the charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in respect
of ‘Capital Outlay on Industrial
Development'.”

DEMAND No. 25—CaprTaL ACCOUNT oOF
- CIviL WORKS oUTLAY THE
REVENUE ACCOUNT

“That a supplementary sum not
exceeding .10 ranted to
the President out of the nsolidated
Fund of the State of Punjab to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1952, in respect:
of ‘Capital Account of Civil Works
Outside the Revenue Account’.”

DeManDp No. 26-—Caprtar OuTLAy oON
ELECTRICITY SCHEMES (OUTSIDE THE
‘REVENUE Accounr)

“Thnp a_supplementary sum not
exceeding Rs. 1,338,510 be granted to
the President out of the Consolidated
Fund of the State of Punjab to defray
the -charges which will come in course
of payment .during the year ending
the 31st day of March, 1952, in respect

of ‘Capital Outlay on Electricity
Schemes (outside the Revenue
Accaunt)’.”
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MINES BILL-—concld.

Mr. Deputy-Speaker: Now, further
consideraticn of the Bill to amend and
consolidate the law relating to the re-
gulation of labour and safety in mines,
as reported by the Select Committee,

Clauses 2 to 15 have been disposed of

The Minister of Labour (Shri
Jagjivan Ram): There is no amend-
ment to clauses 16 to 20.

Clauses 16 to 20 were added to the
. Bill.

Clause 21.—(Medical Appliances)

Shri A. C. Guha (West Bengal): If
you will kindly permit me, Sir, and
if the hon. Minister has no objection,
I would like to change the wording of
the amendment standing in my name.
Instead of the present wording, I
would like to make it thus:

In sub-clause (3), add the following
at the end:

“and in other mines such first
aid facilities as may be prescribed”.

more than 500 persons
ambulances, stretchers
ded. It has been pointed
it smalléer mines may not
d6e things. Provisiin has
br siteh facilities in the
falso. I think the hon.
Saccept this amendment
will kindly permit me
to cha mendment as suggested
by me.

Shri Jagjivan Ram: I am accepting
the amendment.

Mr. Deputy-Speaker: The  hon.
Member may kindly move the amend-
ment.

Shri A. C. Guha: 1 beg to move:

In sub-clause (3), add the following
at the end:

“and in other mines such flrst
aid facilities as wmay be pres-
cribed”.

Shri Jagivan Ram: One minute, Sir.
I have to point out that this provision
is already there in rlause 21 (1).

Shri Venkataraman (Madras):
Clause 21(1) mentions all these first
aid facilities.

405 P.S.D.
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Mr. Deputy-Speaker: 1 think this
amendment is not necessary.

The question is:

“That clause 21 stand part of
the Bill”.

The motion was adopted.
Clause 21 was added to the Bill.
Clause 22 was added to the Bill.

Clause 23.—(Notice to be given of
accidents)

Amendment made:

For sub-clause (1), substitute the
following:

“(1) Where there occurs in or
about a mine

(a) an accident causing loss of
life or serious bodily injury,
or

(b) an accidental explosiop, igni-
tion, sponianeous heating,
out-break of fire or irruption
of water, or

(c) an accidental breakage of

ropes, chains or other gear

by which men are lowered
W or raised, or

{d) an accidental overwinding
of cages, while men are be-
ing lowered or raised, or

(e) a premature collapse of any
part of the workings,

the owner, agent or manager of
the mine shall give notice of the
occurrence to such authority, in
such form and within such time
as may be prescribed, and he .
shall simultaneously post one
copy ‘of the notice on a special
notice board in the prescribed
manner at a place where it may
be inspected by trade union offi-
cials and shall ensure that the
notice is kept on the board for
not less than two months from
the date of such posting.”

—[Shri Jagjivan Ram]

Mr. Deputy-Speaker: The question
is:

“That clause 23. as amended.
stand part of the Bill.”

The motion was adopted.

Clause 23, as amended, was ad.*ed to
the Bill.



661 Mines Bill

Clauses 24 to 39 were added to the
BiH.

Clause 40.—(Employment of
adolescents)

Amendment made:

Renumber clause 40 as sub-clause (1)
of that clause and—

(a) in sub-clause (1) as so renum-
bered—

(i) omit “and” at the end of item
(a), and

(i) after item (b) insert the fol-
lowing new item:

“(c) the adolescent has an in-
terval for rest of at least
half an hour after every
four and a half hours ot
continuous work on any
day”;

(b) after sub-clause (1) as so renum-
blered. insert the following new sub-
clause:

“(2) Notwithstanding anything
contained in this Act, no
adolescent who has been
granted a certificate under
sub-section (1) shall be em-
gloyed in ani mine except
etween the hours of 6 A.M.
and 6 p.M.:

Provided that the Central Govern-
ment may, by notification in
the Officlal Gazette, vary the
hours of employment of such
adolescent in respect of any
mine or class of mines so how-
ever that no employment of
any such adolescent between
the hours of 10 A.Mm. and 5 p.M.
is permitted thereby.”

) —([Shri Jagjivan Ram]
| Mr. Deputy-Speaker: The , question

s:
“That clause 40, as
stand part of the Bill”.
The motion was adopted.

Clause 40, as amended, was added to
the Bill.

Clauses 41 to 43 were added to the
Bill.

amended,

Clause . 44.—(Working hours for
adolescents not certified to be
fit for work as adults.)

Amendment made:

part (b) of sub-clause (1), for “7”
substitute “6". '

~—(Shri Jagjivan Ram]

\
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“That clause 44, as
stand part of the Bill.”

The motion was adopted.

Clause 44, as amended, was added
to the Bill.

Clause 45 was added to the Bill,

Clause 46.—(Employment of women)
Amendment made:

(i) In sub-clause (1) omit the
figure and brackets “(1)", and

(ii) omit sub-clause (2).
—[Shri Jagjivan Ram]

amended,

\
[

“That clause 46, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 46, as amended, was. added
to the Bill

Clauses 47 to 56 were added to the
Bill.

Clause 57.—(Power of Central Govern-
ment to make regulations)

Amendment made:
_For part (c) substitute the following:

“(c) for prescribing the duties
of owners, agents and managers
of mines and of persons . acting
under them, and for preséribing
the qualifications of managers of
mines and of persons acting under
them.”

[Shri Jagjivan Ram]

Shri A. C. Guha: Sir. I too have an
amendment to this clause. I beg to
move:

After pari (z), add the following
new part:

“(zz) any other matter which
has to be or may be prescribed.”

I gave notice of this amendment only
tno-day, but I understand that the hon.
Minister is agreeable to accepting it.
The list given need not be exhaustive
and my amendment says that any other
matter alro may be brought in. In other
enactments also some such room s left,
instead of making the list exhaustive
and I am only making a similar pro-
vision here also.
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Mr, Deputy-Speaker: What is the
reaction of the hon. Minister?

Shri Jagivan Ram: Though not
necessary this is harmless and I am
accepting the amendment.

1s_Ml'. Deputy-Speaker: The question

After part (z) add the following
new part: .

“(zz) any other matter which has
to be or may be prescribed.”

: The.motion was adopted.
Mr. Deputy-Speaker: The question

“That clause 57, as amended
stand part of the Bill.”

The motion was adopted.

Clause 57. as amended, was added
to the Bill.

Clause 58.—(Power of Central Govern-
ment to make rules)

Shri A, C. Guha: Sir, I have an am-
endment to this clause also just like
the one I moved to clause 57, adding
a part “any other matter which has to
be or may be prescribed.”

Amendments made:
(1) In part (d)—

(1) For ‘‘wherein any women are
ordinarily employed”, substi-
tute ‘‘wherein any women are
employed or were employed on
any day of the preceding
twelve months”;

Bl

(ii) omit “ordinarily” where it
occclurs for the second time;
an

(iii) for “and the nature and extent
of the supervision to be pro-
vided therein”. substitute “and
the nature and extent of the
amenities to be provided and
the supervision to be exercis-
ed therein”.

(2) In part (q), add the following
at the end: i

“and for prescribing the quali-
fications and the terms and con-
ditions of, and the duties to be per-
formed by, such welfare officers.”

—[Shri Jagjivan Ram]

Shrl A. C. Guha: Sir, may I move
my amendment?

Mr. Deputy-Spcaker: But I have not
even a copy of it here with me.

Shri A. C. Guha: Sir, I gave notice
of it also to-day along with the am-
endment to clause 5§7.
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The Minister of State for Transport
and Railways (Shri Santhanam): But
is not part (w) the same as what the
hon. Member seeks?

Shri Jagjivan Ram: Yes, I think part
(w) will cover what the hon. Mem-
ber has in view.

Shri A. C. Guba: Yes, Sir, part
(w) covers it. I do not move my am-
endment.

l'Mr. Deputy-Speaker: The question

“That clause 58, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 58, as amended, was added
_to the Bill.

Clause 59.—(Prior publication of
regulation and rules)

Shri A. C. Guha: I beg to move:

After sub-clause (6), add the follow-
ing new sub-clause:

“(7) The regulations and rules
made under sections 57 and 58 shall
be laid before Parliament for not
less than seven days as soon as
may be after they are made.”

I may add that there is a similar
provision in other pieces of legislation,
for instance in. the Development of
Industries Bill and also in the Coal
mines Safety Ordinance. Therefore I
submit that a similar provision should
be made in this enactment also so that
the rules-and regulations made may be
laid before the House.

Shri Jagjivan Ram: If it is the in-
tention that the rules after they have
been finalised should be placed before
the House, I have no objection.

Shri Venkataraman: Sir, I do not
quite understand what the hon. Mem-
ber Shri Guha means when he said
that the rules shall be on the Table of
the House for seven days. Does it
mean that only after seven days will-
these rules become final? If that is
not the intention, we need only say
that after the rules are framed, they
shall be placed on the Table of the
House, thout prescribing any time
limit. If any such time limit of seven
days or any other time is laid down,
then it will mean that the rules will
become finalised only after the lapse
of that period.

Shri A, C. Guha: No, Sir. {t 1s not
my intention to delay the finalising of
the rules by any such time-limit. I
only desire that these rules when fina-
lised, should be placed on the Table
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(iShri A. C. Guha]

of the House. I had taken this word-
ing from eimilar provisions in other
enactments, but I am prepared to
modify the amendment by dropping
the seven days’ period.

Mr. Deputy-Speaker: The words “for
not less than seven days” will be
omitted.

Shri Jagivan Ram: How does it final-
ly read?

. Mr. Deputy-Speaker: The question
s:

After sub-clause (6), add the follow-
ing new sub-clause:

“(7) The regulations and rules
made under sections 57 and 58
shall be laid before Parliament as
8003 as may be after they are
made.

The motion was adopted.
\ Mr. Deputy-Speaker: The question
s:

“That clause 59, as amended,
stand part of the Bill

The motion was adopted.

Clause 59, as amended, was added to
the Bill.

Clauses 60 to 88 were added to the
Bill.

Clause 1.—(Short title, extent and
commencement)

Shri Jagjivan Ram: I beg to move:

In sub-clause (1), for “1950” substi-
tute 1952",

; Mr. Deputy-Speaker: The question
s:

In sub-clause (1), for “1950” substi-
tute “1952".

The motion was adopted.

Shri A. C. Guha: I beg to move:

In sub-clause (3), add the following
at the end:

“but not later than 31st Decem-
ber 1953."”

Here in the Bill, no time limit has been
given. Our experience is that we
passed legislations here, but those
legislations were not implemented for
years. So, I would like to put a time
limit, i.e. up to the 31st December 1953
for the Central or the State Govern-
mentg to implement this legislation. 1
think the hon. Minister will accept this
amendment.
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Shri Jagjivan Ram: The intention.\is
to enforce it even carller.

‘Mr. Deputy-Speaker: The question

In sub-clause (3), add the following
at the end

“but not later than 31st Decem-
ber 195

The motion was adopted.
Mr. Deputy-Speaker: The question is:

“That clause 1, as amended,
stand part of the Bill.” ’

The motion was adopted.

Clause 1, as amended was added to
the B

The Title and the Enacting Formula
were added to the Bill,

Shri Jagjivan Ram: I beg to move:

“That the Bill, as amended, be
passed.”

Shri A. C. Guha: Sir, I commend this
piece of legislation to this House for
acceptance and I congratulate the hon.’
Minister of Labour that he has at Jast
becen able to salvage it practieally
{from the lumber room, where it could
have been lost for ever. Anyhow I
had some suggestions to be made in
this connection, but as the time was
short and as T felt that the hon. Minis-
ter would not be agreeable to accepting
these suggestions, I did not press them.
I would like to mention, however, that
with regard to the figure of 500 labour-
ers to be employed in any mine where
there should be arrangement for stret-
chers and ambulances. I think that
figure should have been much lower.
As far as possible, there should be
arrangements for ambulances and
stretchers in all mines, but it was
pointed out that it might work very
bard in the case of the smaller mines,
and so I had tn drop it. Still I would
like the hon. Mimster to consider this
matter at an ear'y date and to persuade
the minc-owners to make arrange-
ments for ambulances, at least for
stretchers, because in mines accidents
are not a rare thing. Accidents are
more common there than in factories
and workshops. So, I hope that
arrangements for stretchers at least
will be enforced in the provision for
first-aid facilities.

Then, as regards creches and wel-
fare officers also, 1 hope the hon. Minis-
ter will enforce the provisions even
where there are 50 women workers.
These facilities should be provided for
a smaller number of workers. These
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things are definitely provided for in
the Factories Act and also in the Plan-
{ation Labour Act. Here also these
things should be enforced. Govern-
ment should not neglect to make the
necessary rules and regulations regar-
ding these two important matters so
that these provisions may be imple-
mented at an carly date. With these
few words, I would commend this Bill
to the House for its acceptance and
I hope Government will take early
steps to implement this Bil'. Our past
cxperience is that labour legislations
are passed here but not implemented
for years. Our Ministers, who are our
rulers, should realise that the Indian
masses  are not so many asses that
they should merely dangle a carrot
before their eyes and they will remain
contented. The masses should feel
satisfied. If the Minimum Woages Bill
had been implemented earlier, I think
the election results would have been
much betier for the Congress party,
for the Government party. This Bill
should not be kept waiting till 1953.
The hon. Minister has given the assu-
rance that this will be implemented
much earlier. T hope he will do it as
carly as posisble.

[SHrRIMATI DURGABAI in the Chair]
o TwAwwe fag . gwwel
Mr. Chairman: If the hon. member

co-operates, we can finish the Bill by
one o'clock.

wy Ao feg: St g, aga
&1 qver @ AiwAT & | 9T o7 T7T 0}
AN F grEey | 14 fadus qifers
gT ¢ R T ot @ & 1 oF A
@A T el W off #Y aga aga
Furt & ) #R & F FT g THe
forar a1 1 sl W, # T EEg
Haga i ¥ mrww g

ot el sgwe: fred e g
™ ?

ng aRAree fag ;@ 1’3R&-0
¥ o T AT ST Foaw |
MR W fax witw amel & T 9 A
e #1T T9 gU & 7 FTEAT ST X
g TF wg o e o @ o
By ar qgre A I gFaT §, A AA-
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A N geg | o o R oAy
T T & e ar AT go e @
Hog § AT8 AT A7 &Y FrE A AEY |
aY e & av freet i 2t & ) -
qu & fou www & oY s Ay ga
I ¥ fou oig A agy aw@@ ™
e o A 9T TR 9X T §
W AT g, W T
TR O § A g T qEar
g fr o oY grow Wi v &1 F W
wrefrem T fY #Y g 2T g AR 9w
¥ AThT A A &g A g fE A
X AN IZ AN & TN A SO
TP ¥ waW IS & TH W q% HU
BT | G WY g Aifa agedT gl o
o ER T AEE A wE T
(ruler) < T aW wg, T,
fafteex (ministers) ait w=d |
# wgar § e G W) qw ATy v
e, o9 T Y IJF g I g
fr o ® w7 T WA, 9 N AT
g i o ¥ ¥ wraw TE &
oft 7t s ovew )

ny cwmeme fag: o @R
T TAT AT JW L F & 0 | AR
g3 7 w4 & a7 wegR q9 e
& FT T W F 8 WA o1 7o
7€t & 1 ¥few, der & & w, Ao
¥ foy frme™ W @ Tga o ww
fear omar €, fomy A F ¥w A
far e & 1 ¥aT deRaT feardde
(Labonr Welfare Department)
wor | & wE wg wf a< o s gt
9T dowax feaddz Y axw &
g & 1 &Y g fF agt 9% oF sevare
g wr g 1 oW qe1 5 19 a s
afe (Head Offico) =gt & ar
g1 fs wfaar § 1« o s fiear fis



ey Mines Bili
[arg AT fag]
agi o W @ § A g fF g
A IAFEd & foq v o @
g1 # quar § v ag w1 w1 A @
sw I mARlar T g fF A
o # @K @ @ F of w A
TR A9 & & A} &g ae A
g et Wifgd fe ag wogl
ASET F F T AA, A §9 TIZA 0
oifes AR, AFEET AW, WO
A4, TAT QAT AW, S FB AR AA-
A AN "M AR FW B AAGA w
XF AR | TY N A TF SE F
feamr & @ gar € o @y www @,
7g aTa &) fEAmr & 9o [ anfed, A
- g Ay IITé Wi, Ay ag qrew
grar wifgd fF o 37 #1 Hig -y
FTH HIAT &Y 4 LAY ¥ L AR
w1 $L " ¥ a9 ¥ a7 o |

o g oo s FA F w9 F q
&Y @ & ag fadaw & Yo § g
o gom ar | ¥9 ¥ fou fadwe sy
(Seloct Committee) & g40
d & M Yo & qE AW
R4 ¥ vl & R d g
fadas dog & Y v & 1 R
TaaT & A, W o | AHfw 5
7% FB R I 48 fadaw o, e
T & A R &R F9 4 g
®W & @ R aW %, ar feR R
T R AR qGE H FEA
foelY qa ag @a< faw qw gam | ag O
adiwr & fr o @@ w1 ¥ e e
@ ™ fao & gy & ww fan
W | T A ¥ ar § Iuhr
g fF gt wr g amge A o 9y S
f& 1@ &1 sEER ¥ 9 s i
& 3w ff wgr | R Ini v § B
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78 faw wEgR & st § andm
e am f Tq @ T TR
w & fr & 13ve § 77 I g,
& 4o ¥ fow a9 & sk
FRRRT R I aN
wwar & 5 o femma & 4 o8 A
Tg AR F|ERER F qT I q qe
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aaafy W AR A T g
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T a § 5 o fre awg ¥ o
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(English translation of the above

speech)

Mg‘i"abg ’R:.u?n'm.ra.yan Singh (Bihar):

Mr. Chairman: 1f the hon. Mem-
ber co-operates, we can finish the
Bill by one o’clock.
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Babu Ramnarayan Siagh: Oif
course I have to speak very little.
Whenever any labour legislation is
introduced here 1 rejoice over it.
Once I had congratulated Shri Jagji-
van Ram for this and expressed my
pleasure too. I am a Member of this
House from a very long time.

Shri Naziruddin Ahmad (West
Bengal): Since how long?
Babu Ramnarayan Singh: 1 am’

here from the year 1926-27. If all the
laws passed during the British and
the Congress regimes were to be
piled together it wou be a fairly
good heap of papers. Sometimes so
many tears have been shed over the
piteous conditions of the labourers
that it seemed as if it would almost
flood the whole House. In this way
so many things have apparently been
done. Enough paper work has been
done for labourers, Even tears have
been shed in sympathy for them at
times. But when I go and see the
places where labourers work, I find
that their condition has in no way
changed. I would tell Shri Jagjivan
Ram and through him the Govern-
ment that they shall have to stop
their half-heartied approach to the
labour problems. The Government
will have to change this policy. Shri
Guha talked of our administrators,
ministers and ruler just now. I say
the Government should realize now
that they are no longer our rulers.
1hey should agree with me that they
are not the rulers of the country.

Shri  Naziruddin Ahmad: Ex-
ploiters!

Babu Ramnarayan 8ingh: ‘They
would have to forego their claim of
being exploiters as well. If they
would not, it would be done by the
labourers” collectively. There is no
question of its being late. However,
os I said. a lot is being done to show
your sympathy with the labourers,
but in fact nothing practical is being
done for them. A Labour Welfare
Department was opened. I visited
many places to see what this
Welfare Department actually does.
Once I was told that a hospijal
was opened. When I asked them
where its head office was, ‘I got
the reply that it was in Jharia. When
T asked what sort of work was heing
carried on there, I was told that
residential quarters for officers were
being constructed. I  want to ask
whether that was any method of work.
There is little doubt that labourers
are the real producers of wealth not
only in this country but also in the
rest of the world. Now is high time
when the Government should be told
that labourers should no longer be
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considered as labourers, they should
be considered as their masters, the
givers of food as well as of wealth.
Rather they should consider them, as
all in all and themselves as their
gservants, They should remove this
idea from their minds that they are
the rulers. If it is not removed it
will be removed by the force of events.
They should realise that they will
have to do their work honestly now
and will have to do such work as will
really be beneficial.

This Bill, which is now going to be
passed into an Act, was originally in-
troduced here in the year 1947. It
was referred to the Select Committee
in the year 1950, and after that it
again came up before the House in
Feburary 1952. Not only that but
when all other preoccupations were
finished upto 12 o’clock in the House
to day, the Government had the leisure
to discuss this Labour Bill. What
is this method of .taking up things
only after the House gets sufficient
leisure? Under these circumstances,
I feel my friend Shri Guha has right-
ly expressed our sentiments when he
said that this Act should be enforced
at an early date. I hope it would be
immediately enforced. But at the
same time when I ponder over the
past progress of this Bill—it was
introduced in 1947, referred to a
Select Committee in 1950 and is going
to be passed in 1952—a feeling of
frustration overtakes me and I doubt

" if this measure can at all be enforced

even up to the year 1960.
Mr. Chairman: Any fresh point?

Babu Ramnarayan Singh: It is al-
together a new thing that the Gov-
ernment is going at a snail’'s pace.
This is altngether a new thing so far
as labour welfare ig concerned.
Madam, you should be sorry over
it. the country should be sorry over
it and I too should be sorry over it.

Mr. Chairman: Make out some
new points. I think you are repeat-
ing the same point. and have been
speaking over it for the last ten
minutes,

Babu Ramnarayan Singh: I sup-
pose it is not more than ten minutes.
Now I finish. I have not to say any-
thing more. I have only to submit thig
much that I would have congratulated
the hon. Minister and would~ have
thanked him many a time for bring-
ing in this measure. but I am sorry. I
am reluctant to do so in view of my
past experiences, However, I thank
him, though not unreservedly and re-
quest him earnestly to implement
this measure as soon as possible so
that our brethren may benefit by it
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[Babu Ramnarayan Singh]
to some extent and he too may have

g(;lr{:e lcredit for introducing such a

1 p.M.

(st weftwr W) gAY,
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w0 el o) & foit T @
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§ o F & sRT FTA ¥ w9 JA7 v
g ol qg w1 awe @ WX )

W TR & Y § o e e
§9g & gredl w1 sAnE W AR

e war g fr ag faw s & &9
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(English translation of the above
speech)

Shri Jagjivan Ram: 1 thank all the
hon. Members of this House for
getting this Bill passed. Especially my
thanks are due to my old friend Babu
Ramnarayan Singh. Whatever he
has said, there cannot be two opinions
‘about that in principle. But I am
sorry over his words when he said
that this Bill was introduced in the
year 19847, was referred to the Select
Committee in the year 1950 and was
being passed now in the year 1952;
furthrer adding that the Government
was going at a snail's pace with re-
gard to labour legislation.

Babu Ramnarayan Singh: And also
half-heartedly.

‘Shri Jagjivan Ram: Perhaps he is
not aware of the fact that many laws
have already been passed for im-
proving the condition of the mines’
labour and those laws are in force at
present. As I stated before, it was
throught that it would be better to in-
troduce a new Bill after making the
necessary additions and amendments
in the old one rather than making
amendments here and there in it.
At the same time it was thought that
this should not be done hurriedly.
My friend Shri Arun Chandra Guha
has said that this measure should be
enforced as soon as possible, I
would like to inform him that some
of the provisions of this Act are al-
ready in force, and there are others
which are still to be applied. Those
provisions too would be made appli-
cable as soon as possible, before the
year 1933 sets in,

The complaint that there is a time
lag between the passage of a Bill and
its actual application is correct and
to some extent legitimate too; and if
the Government alone are to be blam-
ed for this delay, then I am sorry I
would have to say that Babu Ramnara-
yan Singh has not a complete know-
ledge of the society and its progress.
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How far a law can be applied depends
on how far that particular section of
the society to which that law applies,
is progressive. If my hon. friend
instead of criticising the Government
in Parliament were to visit the labour
areas—whose plight causes him to
shed tears so much so that the la-
bourers might be swept by those
tears,—and try to bring some awake-
ning among them, I think he would
be doing greater good to them. I hope
he would not take my words amiss.

Babu Ramnarayan Singh: No, no.

Shri Jagjivan Ram: He would take
this in the same spirit in which I am
speaking. I know if he will use only
a part of his organising skill in that
area and bring some awakening among
the labourers, perhaps our work would
become -much easier and we would
be happy to implement those mea-
sures that we pass here as soon as
possible. There cannot be two opi-
nions about this that its implemen-
tation should not rest with the Go-
vernment officials alone, on the other
hand we would have to bring awake-
ning in that class as well for which
that particular law is promulgated.
These laws can prove helpful-in that
way alone.

With these words I once again

thank the Members of Parliament
and hox‘)e that this Bill would be
passed into a law.

Mr. Chairman: The question {s:
“That the Bill, as amended, be
passed.”
The motion was adopted.

The House then adjourned for Lunch
tci'%l 7,“hirt‘y-ﬁve Minutes Past Two of the
ock.

The House re-assembled after Lunch
?:tz T,P:irty-ﬁve Minutes Past Two of the
ock.

[MR. SPEAKER in the Chair]

ABDUCTED PERSONS (RECOVERY
AND RESTORB)}E{‘ON) AMENDMENT

The Minister of States, Transport
and Railways (Shri Gopalaswami):
1 beg to move:

“That the Bill to amend the Ab-
ducted Persons (Recovery and
Restoration) Act, 1949, be taken
into consideration.”

This is a very simple Bill. The
Act of 1949 limited the tenure of its
operation up to 31st October, 1951,
Before we could bring in a Bill into
liament for the purpose of extending
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the time, Parliament had adjourned
and it became necessary for us to
issue an Ordinance and in that Or-
dinance we provided that the life of
the Act be extended for one year,
that is to say till 31st October, 1952.

I do not think I need refer to the
contents of the Act. The work under
that Act is continuing and there is still
more work to be done and it is neces-
sary that this Act should be kept in
force if that work is to be done pro-
perly. As hon. Members know, we
have got a fajrly ramified organisation
attending to this work in the different
States mentioned in the Bill and dur-
ing the current financial year we have
some figures as to the amount of work
that has been done. From April, 1951
to the end of January, 1952, 1703 re-
coveries were made in India against
which there were 629 recoveries made
in Pakistan. The Pakistan recoveries
have been slowing down somewhat,
after a spurt up in October and No-
vember, during the last two months,
That is due to the conditions which
have been developing in Pakistan.
But we have recently had some evi-
dence that this work is being resumea
with earnestness there, and both in
West Punjab and even in Karachi
local organisations set up for this
purpose are showing greater activity.
According to our own organisation.
we have still a lot more work to be
done in India and as hon. Members
know there are still large numbers
of recoveries which could be made in
Pakistan if we could speed up the
pace of the work there. It ig there-
fore considered by Government that
an extension of the life of the Act at
least up to 31st October, 1952 should
be made. Meanwhile we will watch
the progress of the work and if it is
necessary to further extend the life
of this enactment the new Parliament
will deal with the whole thing.

I do not think I need say any more
at this stage. The amendment pro-
posed is a simple one of extending
the life of this enactment up to 31st
October, 1952.

Mr. Speaker: Motion moved:

“That the Bill to amend the
Abducted Persons (Recovery and
Restoration) Act, 1949, be taken
into consideration.”

Shri J. R. Kapoor (Uttar Pradesh):
I extend to this Bill my wholehearted
support and I congratulate the Gov-
ernment on the great humanitarian
consideration which has actuated it in
bringing forward this measure and
also for setting before the country a
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very high ethical standard. For what
work could be considered to be of
greater humanitarian utility than the
work of restoring abducted children to
the lap of weeping parents and res-
toring abducted sisters to loving bro-
thers and abducted wives to pining
husbands? Of all the crimes and sins
that had been committed during the
horrible days that followed the ill-
fated partition of thre country in 1947
I think no greater sin and no greater
crime was perhaps committed than
the one relating to the abduction of
innocent children and women, and it
must be considered by every one of
us to be our sacred duty to restore ab-
ducted persons to their original fami-
lies irrespective of the period of ab-
duction. Therefore I think it is very
necessary and desirable, and in the
interest of humanity itself, that the
period of this existing legislation
must be extended. I would even have
wished that this period had been fur-
ther extended by another year for
there should be no time-limit to the
good work that must be done. On
this occasion we must give due cre-
dit to the devoted band of workers
who have rendered yeoman service
and above all to our sister Shrimati
Mridula Sarabhai, whose services in
this direction have been so very con-
spicuous.

There are, however, one or two
things to which I would like to draw
the attention of the hon. Minister.
One of them is that Uttar Pradesh
seems to me to have been unncessa-
rily dragged in within the purview of
this Bill, because in the chart which
has been supplied to us by the Gov-
ernment I find that during the period
commencing from the 1st January,
1951 right up to this date there has
not been & single case of any abducted
person having been recovered in Uttar
Pradesh, Not only that, even in 1950
there were only two cases. Thus, it
does not appear to me to be necessary
at all to tarnish the fair name of Uttar
Pradesh by bringing it within the
scope of this Bill, for obviously if it
is included it will lead to the inference
that there are many persons in
Uttar Pradesh who have been gullty
of this sin and crime, for which rea-
son it is necessary to extend the pro-
visions of this Bill to Uttar Pradesh.
I hope the hon. Minister would
seriously consider my request.

Then I want to know why this Bill
has not been extended to the State
of Jammu and Kashmir. I find from
this same chart that during every
period which has been mentioned
there quite a large number of persons
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have been rescued from this State.
As many as ten persons have been re-
covered during the month of January,
1952. I do not know therefore why
it did not strike the Government to
extend the scope of this Bill to Jammu
and Kashmir. I know that legisla-
tion in respect of this State can only
be enacted here in relation to three
subjects, but I should have thought
that so far as the recovery of abducted
persons is concerned, it is a
matter which comes within the pur-
view of foreign relations, especially
because all such legislation is being
enacted in accordance with agreements
arrived at between the Union of In-
dia and Pakistan. I would, there-
fore, submit that this Act should be
extended to Jammu and Kashmir, and
there would not be anything uncon-
stitutional in it. Even if my request
is not conceded, I would like to know
what is the procedure which is being
adopted in the State of Jammu and
Kashmir in this respect. How are
abducted- persons there being recover-
ed, and what is the procedure that
fs adopted for sending these rescued
persons over to Pakistan? I would
seeltc enlightenment in these two res-
pects.

Lastly, I should like to be told
clearly what exactly is the position
in Pakistan at present. Is there any
legislation still in operation there
which covers this subject? I would
also like to know whether the several
districts which were said to be closed
districts and where none of our so-
cial workers could go formerly have
now been declared open districts and
whether our social workers can now
go into those districts to assist in the
recovery of abducted persons. If it
is not so, may I know what steps
Government are going to take to see
that our abducted non-Muslims from
these closed areas are recovered, I
do submit that it is time that we in-
sist‘on the Pakistan Government al-
lowing our social workers to go into
those closed areas with necessary faci-
lities and trace out the large number
of non-Muslim abducted persons who

are said to be detained there.
From the chart which has been
eiven to us it is obvious that

the attitude of Pakistan has not
been as it should be. and up to now
only 7934 persons have heen recover-
ed in West Pakistan ond Jammu and
Kashmir. T suppose by Jammu and
Kashmir Government we mean that
nortion of Jammu and Kashmir which
Is  under the control of Pakistan.
During this very same period, we
lave to nur credit the recoverv of
no less than 16.000 persons. I do
not erudge it. As T said, it is a hu-
manitarian task and we must go on
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carrying on this sacred duty in spite
of the attitude of Pakistan. But
apart from that, I think we must
insist upon Pakistan speeding up fits
procedure and giving our social wor-
kers all necessary facilities to Ro there
and trace out abducted persons.

This is all I have to submit, and
in the end I once again congratulate
the Government on the humanitarian
motives that have influenced its
bringing forward this measure and
the high ethical standard which it
proposes to set before the country.

Shri Naziruddin Ahmad (West
Bengal): I also rise to support this
Bill. I admired the._ generous senti-
ments which induced Shri J. R. Kapoor
to support this humanitarian mea-
sure, but I was sorry to find that
his generosity was rather limited by
certain geographical comsiderations.
He seemed to be of the opinion that
the existence of abducted persomns in
Uttar Pradesh—his own Pradesh—was
so small that the Act need not be
applied to that fair Pradesh. I should
have thought that even if there be a
single abducted person in his Stqte.
the Act should be rigorously applied
to that State.

Shri J. R. Kapoor: But is there
even one in U, P.?
Shri R. Velayudhan (Travancore-

Cochin): Who knows?

Shri Naziruddin Ahmad: But that
is not the argument. Simply because
the number of recoveries is nmil,
it does not mean that there is no
abducted person there. This argu-
ment is open to serious criticism.
Speaking generally, I submit that re-
coveries should be effected as quick-
ly as possible. Much time has sl-
ready elapsed and the sooner the
work is completed thre better for all.
Although the Act has to be extended.
T hope that every effort will be made
to complete the work as quickly as
possible.

Shri A. C. Guha (West Bengal):
While supporting this motion. I would
like to draw the attention of the
hon. Minister to the fact that abduct-
ed girls exist not only on the western
side but also on the eastern side
of India. Two vears. ago, the hon.
Minister will recollect that conditions
in East Bengal had their reperrus-
aslons to a certain extent in West
Bengal alsn and things were not as
they should have been. I have re-
ports of hundreds of girls having been
abducted in East Bengal. I do not
think the hon. Minister can assure
us that all of them have been re-
covered. Some of them at least must
have been lnst in the wilderness--
in chaos and disorder; and it will
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not be fair for the Government to
ignore their cases altogether. About
this time last year, I got a report
about a girl being abducted. Al-
though conditions in East Bengal were
not very bad then, still cases of ab-
duction were not rare in East Ben-
gal even after the riots were over. I
contacted the Ministry; I contacted
the Deputy High Commissioner at
Dacca and after strenuous efforts the
girl was recovered from the abduc-
tors or seducers and she was sent t{o
what is known as the Dacca Home.
Conditions in thrat Home were far
from satisfactory. Girls who were
kept in that Home were accessible to
the friends of the abductors or to
the abductors themselves. They were
very often subjected to threats and
inducements. The particular girl to
whom I referred expressed her wish
on more than one occasion to go with
her brother or some other relative,
But the next day she had to recant
that admission, Things went on like
this for more than two or . three
months and at the direct interven-
tion of the Pakistan Minister for
Minorities (Dr. Malik) and our De-
puty High Commissioner there, the
mother of the girl was allowed to
stay with her in the Dacca Home,
Then only could the girl gather cou-
rage to say definitely that she would
like to go with her mother. At
last the girl was recovered.

The correspondence that I had with
the Ministry here as well as the De-
puty High Commissioner revealed
that conditions in the Dacca Home
require to be radically changed. Ab-
duction is one of the most abomina-
ble offences that a man ecan commit
and in the matter of honour of wo-
men there cannot be any question
of religion or nationality. So far as
the honour of so many girls on the
eastern side of India is concerned, .it
is a matter which our Government
cannot ignore. Will it not be possi-
ble for the Government, either in
agreement, or in consultation with the
Government of Pakistan, to make
some arrangements as regards the
abducted girls on the eastern side of
India? In the meantime I would
urge upon the hon. Minister to make
an enquiry into the conditions ob-
taining in the Dacca Home. With
these few words, I commend this
motion for extending the life of this
Act and I congratulate the Govern-
ment on the results thev have achiev-
ed. If the Government of Pckistan
has faifled to keep up its obligations,
or has lagged behind, it is no reason
why we should slacken aur effarts,
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Shri R. Velayudhan: May I know,
Sir, how many social workers are
working in the search and service or-
ganisations and what is the amount
Government have spent on this for
the last one year?

Shri Gopalaswami: The total ex-

penditure on the recovery activities
during 1951-52 is estimated to be
nine lakhs, and thirty-six thousand
rupees,

3 pM.

Babu Ramnarayan Singh (Bihar):
I welcome this measure and . thank
the Government for having brought
it forward. I would however like
to be enlightened on one or two
matters. I would like to know what
is the number of abducted persons
still to be recovered in this country;
whether there is any record main-
tained regarding this and whether
there is any record regarding the ab-
ducted persons to be recovered irom
the Pakistan area.

Besides, I think I heard in this
very House that in the Pakistan area
there are abducted persons in the
custody of high Government officials
themselves? Has anything been done
to recover these persons? Have we
got any machinery of our own In
Pakistan to recover persons abducted
from our country? 1 shall be grate-
ful if the hon. Minister could throw
some light on these points.

Shri R. Velayudhan: The second
part of my question—as to how many
social workers are working in the
search and service organisations—has
not been answered.

Shri Gopalaswami: I am afraid I
am not in a position to give the exact
number of social workers. I have
given the expenditure incurred on
this organisation during the current
year. If the hon. Member wishes
me to furnish him with that infor-
mation, I shall ascertain it and let
him know.

I am very grateful for the unani-
mous reception that this Bill has had
at the hrands of the House. It is work
of a character which must appeal to
the highest ethical considerations and
I am glad that hon. Members would
like the Government to continue this
work so long as it is necessary. At
present I am only asking for the ex-
tension of the Act up to 31st Octo-
ber, 1952, I note that my hon,
friend Mr. Kapoor would have liked
the period of extension to have been
longer or even indefinite. Well I
dare say when the new Parliament
considers this Bill, it will take that
view into consideration.
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Now a number of points have been
raised to which I think I should give
an answer. First of all, my hon.
friend Mr. Kapoor thought that by
including Uttar Pradesh in this
legislation we would be branding that
particular State with ‘some status of
inferiority. I do not know if that
shrould be the way to look at these
things. As a matter of fact, it will
be seen from this statement that one
of the States from which recoverics
have been made is Uttar Pradesh.
The figure given here is 17, but I
gather that it is a typing mistake
for 7. In 1950 there were two re-
coveries from that State.

Shri J. R.'Kapoor: It was for
Delhi and neighbouring States.

Shri Gopalaswami: We do not,
as a matter of fact, know when re-
covery may become necessary in
Uttar Predesh. We cannot leave it
out of the Act altogether. If it draws
a blank, it is all to the credit of
Uttar Pradesh, But that is not a
reason for dropping it from this. If
it becomes necessary_  to take steps
under the Act in Uttar Pradesh in
respect of any particular cases in
"the future we must have the powers
to do so.

Then there was a question asked
by the same hon. Member as regards
Kashmir. As a matter of fact, the
Kashmir Government, on account of
the obstacles in regard to enactment
of Central legislation which exist at
the present moment, has got an Act
of its own more or less on the lines
of our Act, and action is taken under
that Act for making recoveries. But
we negotiate the procedure even on,
behalf of the Jammu and -Kashmir
Government withr the Pakistan Gov-
ernment.

My hon. friend Mr. Guha referred
to East Bengal.

Shri J. R. Kapoor: Could we be told
something as to what is happening
in the so-called ‘closed areas’ of Pa-
kistan?

Shri Gopalaswami: Closed areas?
They are closed only to people other
than social workers of either coun-
try, so that if a social worker wants
to go into the closed area for the
purpose of working under the provi-
sions of this Act that permission is
easily obtained on both sides.

So far as East and West Be:gal are
concerned we have had a long drawn
out, serics of negotiations in which our
Central Minister at Calcutta and
Pakistan’s Central Minister under the
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. Liaquat-Nehru Pact of 1950 have been

trying to arrive at some artangemen_t.
We have also been trying to take this
up, and negotiations are proceeding.
They have not reached a final stage.
You know it is not always easy, and
the need for these recoveries is not
felt to be so urgent on that side as it
is felt here. That is why time is
wasted in mare correspondence and
negotiations between the two sets of
officers. But it is hoped that some-
thing would result from all these ne-
gotiations and steps would be taken to
put the question of recoveries on a
proper basis in that area also.

Shri A. C. Guha: May I ask if
there have been many cases of eb-
duction recently in East Bengal? Has
the hon. Minister received any re-
ports?

Shri Gopalaswami: I do not know
about ‘many’. I dare say some re-
ports have been received, but the
figures have not been so alarming as.
in any case, they continue to be
alarming on our western border.

Then my hon. friend Mr. Guha
referred to the Dacca Home. We
have not been very happy over that
matter ourselves, and as a vesult of
various approaches from us it has
been arranged that an officer of the
Ministry will soon be going to Dacca
to look into the matters and report
on what should be done. Somethlnf.
I hope, will happen after his visit is
concluded.

My hon. friend Babu Ramnarayan
Singh wanted to know what the num-
bers are of women and children still
to be recovered nn either side. Well,
as I have on many previous occasions
explained to the House, it 1is
not possible to give any accura‘e
numbers. As a matter of fact, the
numbers estimated both on our side

. and on the other side have run into

several thousands and it is not pos-
sible to say whether we can rely on
those flgures completely, But that
there are thousands still to be re-
covered, I think, might be taken for
granted. The only evidence for the
fact that there are such large num-
bers to be recovered is the actual
number of recoveries we are mak-
ing from day to day.

I think he wanted to know also
about the kind of machinery that
we have on the other side. We have
got a Home for recovered non-Mus-
lim women and children in Lahore
where all recovered people are
brought and kept before they are
shroffed and sent to their respective
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relations in India. We have also got
a team of social workers who with
the .permission of the Pakistan au-
thorities go out into the interior and
help their officers in making recover-
ies of our women and children who
are found abducted there. It is a
question of the machinery working
in harmony with the machinery that
is put on this duty in Pakistan. On
the whole those who guide and run
our own organisation have estab-
lished very happy relations with the
officers actually engaged in this work
on the other side. Of course there
are officers in Pakistan who do not
willingly co-operate in this kind of
work, but all that is possible is done
for getting over their objections or
indifference and' a good deal of sub-
stantial work is being done.

Babu Ramnarayan Singh: Are we
incurring any expenditure there?

~ Shrl  Gopalaswami: Yes, we do
incur some expenditure on the other
side. But the bulk of our expendi-
ture is in our own area.

Babu Ramnarayan Singh: May I
know the approximate amount of
expenditure in Pakistan?

Shri Gopalaswami: I am afraid I
have not got the figures here, but I
could find that out if necessary.

Shri J. R. Kapoor: I suppose the
expenditure that we are incurring in
Pakistan is over our own  social
workers, BEERRE |

Shri Gopalaswami: Yes, and we
have got our own Home there—just
as there is a Home in our limits
which is their expenditure.

Shri R. Velayudhan: As regards the
number of abducted women recovered
that is givem in the statement
here—there was also a report in the
press about the numberg actually pub-
lished by the Search and Service
Organisation periodically—it is a
very serlous thing that a certain
number of women are brought into a
particular camp, say twelve, and out
of that six are taken to another
camp, and in that way the number
is a concocted number and is not
the actual number of abducted per-
sons recovered.

Shrl Gopalaswami: Sir, I protest
against the word ‘concocted’ which
my hon. friend has used.

Shri R. Velayudhan: It appeared
in the press also. I only wanted to
bring it to the notice of the House
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and wanted to know whether there
was any truth in it, because the hon.
Minister himself does not know how
many persons are working 1n this
Search and Service Organisation.

Shri Gopalaswami: I think the hon.
Member would have enhanced his re-
putation if he had straightway with-
drawn that word. But as he is not
prepared to do so I must emphasize
this protest for his using a word for
which he has absolutely no justifi-
cation. Periodically press notes are
issued from the organisation that 1\s
responsible for this work. I would
put it to him that every flgure that
is given there is absolutely accurate.
There is no attempt at boosting and
trying to get more credit than what
the actual figures indicate. Those
people who are engaged in thig work
are selfless workers and it is certainly
outside the line of their activity
to try to concoct things which you
may expect from people who have
got other motives for doing this sort
of work., I would refer to the com-
pliment that my hon. friend Mr.
Kapoor paid to the head of this
organisation on our side. She is & lady
who has given her life to this kind
of work. made immense sacrifices,
and taken riskg of all kinds. She
has established the best possible re-
lations with those from whom the
best work could be expected on be-
half of our women and children on
the other side. To charge her and
her assistants with trying to concoct
figures is an offence which cannot
be condemned in measured terms.

Shri R. Velayudhan: May I bring
another ....

Mr. Speaker: Order, 6rder. Let
the hon. Minister proceed.

Shri Gapalaswami: I do not think
T have to answer any more questions. .
I am thankful to the House for the
spirit in which they have recelved
this very simple piece of legislatior
and I hope it will be passed as
moved.

Mr. Speaker: The question is:

“That the Bill to amend the Ab-
ducted Persons (Recovery and
Restoration) Act, 1949, be taken
into consideration.”

The motion was adopted.
Mr. Speaker: Now, we will take

the Bill clause by clause. I think I
may put all the clauses together.
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The question is:

“That clauses 1 to 3, the Title
and the Enacting Formula stand
part of the Bill.”

The motion was adopted.

Clauses 1 to 3, the Title and the En-
acting Formula were added to
the Bill

Shri Gopalaswami: I beg to move:
“That the Bill be passed.”

Mr. Speaker: The question is:
“That the Bill be passed.”
The motion wag adopted.

MADRAS PORT TRUST (AMEND-
MENT) BILL.

'q

The Minister of State for Trans-

port and Railways (Shri Santhanam):
I beg to move:

“That the Bill further to amend
the Madras Port Trust Act; 1905,
be taken into consideration.”

This is a purely formal Bill. For-
merly, there were the South Indian
and M.S.M. Railways. They have
been amalgamated into the Southern
Railways. We are now providing that
instead of the General Managers of
the M.S.M. and the South Indian
Railways, the General Manager,
Southern Railway may be a member
of the Port Trust. There is nothing
more to be said about this.

Mr. Speaker: The question is:

“That the Bill further to amend
the Madras Port Trust Act‘ 1905,
be taken into consideration.”

The motion was adopted.

Mr. Speaker: I may put all the
clauses together,

The question is:

“That clauses 1 to 3, the Title
and the Enacting Formula stand
par of the Bill.”

The motion was adopted.

Clauses 1 to 3, the Title and the En-
acting Formula were added to
the Bill.

Shri Santhanam: I beg to move:
“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”
The motion wag adopted.
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BOMBAY PORT TRUST (AMEND-
MENT) BILL

0

The Minister of State for Trans-
port and Railways (Shri Santhanam):
I beg to move:

“That the Bill further to amend
the Bombay Port Trust Act, 1879,
be taken into consideration.”

This is a similar Bill. Because of
re-grouping of Railways, the old
Railways have ceased to exist and
new. Railways have come into exis-
tence. We are substituting the ncw
General Managers for the old.

Mr. Speaker: The question is:

“That the Bill further to amend
the Bombay Port Trust Act, 1879,
be taken into consideration.”

The motion was adopted.

Mr. Speaker: The question is:

“That clauses 1 and 2, the Title
and the Enacting Formula stand
part of the Bill,”

The motion was adopted.

Clauses 1 ang 2, the Title and the
Encting Formula were added
to the Bill.

Shri Santhanam: I beg to move:

- “That the Bill be passed.”
Mr. Speaker: The question is:

“That the Bill be passed.”

The motion was adopted.

Mr. Speaker: Then we take up the
other item, Is the hon. Minister
not moving the Resolution?

The Minister of State for Trans-
Rlort s’f‘d Railways (Shri Santhanam):
o, Sir.

Mr. Speaker: There is an end of
the matter.

Shri Kamath (Madhya Pradesh):
Not today, or not at all?

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): Not at all,

Mr. Speaker: Now we proceed to
further legislative business.
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REQUISITIONING AND ACQUISI-’

TION OF IMMOVABLE PROPERTY
BILL

3

The Deputy Minister of Works, Pro-
duction and Supply (Shri Burago-
hain): I beg to move:

“That the Bill to provide for
the requisitioning and aoquisition
of immovable property for the
purposes of the Union, be taken
into consideration.”

I think a brief explanation is neces-
sary to show why it has become ne-
cessary for Government to sponsor
this Bill and why it should have done
so at this particular juncture. The
House is well aware that the Central
Government does not possess all the
buildings that it requires for its use
in the country. During the war, the
Central Government had to rely on
the Defence of India Act and the
Rules that were made under it in re-
quisition lands and buildings which
were needed for the prosecution of
the war. It was under this measure
that the Central Government and the
State  Governments requisitioned
lands and houses for their use. How-
ever, they continued to retain pos-
session of the buildings and lands,
and what is more important, they
added fresh structures to the existing
buildings and sometimes built upon
vacant lands that were requisitioned
during the war years. So, when the
Defence of India Act and the Rules
lapsed, some kind of a legal void was
created, and to get over that diffi-
culty, an Ordinance was promuiga-
ted and later on, that was converted
into an Act which is called the Re-
quisitioned Land (Continuance of
Powers) Act, 1947 which was enacted
by Parliament. This measure made
it possible fcr all requisitioned lands
and bulldings to be continued under
the control of the Government. This
Act, however, suffered from a major

defect inasmuch as it did not em-
power any fresh requisition. It
merely ensured that buildings and

land already requisitioned.. ..

Shri Kamath (Madhya Pradesh):
On a point of order, Sir, I am afraid
there is no quorum in the House.

Mr. Speaker: Yes. I think I shall
have to wait for some time.

Shri Buragohain: May I go on
now?

Mr, Speaker: Yes. Now there is
quorum,

Shri Buragohain: This Act, I was
saying, did not fo far enough, for it
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merely ensured that the buildings
and lands already requisitioned dur-
ing fhe period of the war, to be kept
under the control of the Govern-
ment. It did not empower the Gov-
ernment to requisition fresh property
in the country. But the belief that
was entertained that the administrar
tion that had expanded during the
war years would shrink to normal
proportions also did not materialise.
Indeed, with the establishment of In-
dependence, more rasponsibility fell
on Government and to discharge this
new burden it had to look for fresh
buildings and lands. It was, there-
fore, felt necessary to have powers
to requisition properties so as to
enable Government to discharge these
additional responsibilities that had
been cast on them. This demand
was felt more in the Capital and so
a measure was enacted in 1947 and
that is the Delhi Premises (Requisi-
tion and Eviction) Act, 1947, This
Act gave power to the Central Gov-
ernment to requisition fresh buildings
in Delhi only. It had also to be ex-
tended from time to time, and as
the House is well aware, last time
it was done during the last session.
It was felt, therefore, all the time by
Government that a similar legisla-
tion to requisition and acquire pro-
perty elsewhere in the countiry should
also be obtained. This aspect of
the matter, this need for getting lands
and buildings for use by Government
was further. emphasised on the inau-
guration of the Constitution in
January, 1950. According to entry
No. 36 in the Seventh Schedule to
the Constitution the acquisition or
requisitioning of property, except for
the purposes of the TUnion became
exclusively and entirely a State Sub-
ject. On the other hand entry 33
in the Union List in the Schedule em-
powered the Centre to acquire or re-
quisition property for the purposes of
the Union in the whole country. It,
therefore, became clear that the Cen-
tral Governmeunt could not rely, as
it had done before, on the State Gov-

ernments to requisition or acquire
property on its behalf.

It was at this stage that Gov-
ernment took up for consideration

the enactment of a comprehensive
legislation on this question, not only

vesting powers with the Central
Government to requisition and ac-
quire - property, but also to define

clearly in terms of the provisions of
the Constitution the principleg of
compensation to be paid for proper-
ty so requisitioned or acquired. Go-
vernment was, in fact, ready to in-
troduce a legislation of this kind in
the present session of Parliament.
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But before Parliament could meet.
a judicial decision given by a High
Court in a particular case made it
quite clear that the State Govern-
ment rad no power to requisition pre-
mises for any purpose of the Union,
even if it' be for the allotment of a
building requisitioned for the purpose
of use by a Central Government
servant. This created a very diffi-
cult position for the Government as
a large number of houses in Bombay,
Calcutta and other important cities
in the country had been made avail-
able by the various State Govern-
ments at the request of the Central
Government. In order to get over
this difficulty an Ordinance called
the Requisitioning and Acquisition of
Immcvable Property Ordinance was
promulgated on the 25th of last
month. This Ordinance really em-
bodied the proposals which had been
under consideration of the Ministry
for some time for a comprehensive
legislation on the subject. The Bill
which is now before the House seeks
to convert that Ordinance into a re-
gular Act.

The main features of this Bill are
as follows. It empowers the Central
Government to requisition or ac-
quire any immovable property which
it deems proper, under certain spe-
cified and well-defilned conditions. It
does not, however, empower the
Central Government to.........

Sardar Sochet Singh (P.E.P.S.U.):
Sir, there is no quorum in the House.
There are only 28 Members in the
House now.

Mr. Speaker: Yes, but I think
hon. Members may better invite my
attention by passing on a chit to me,
instead of rising on a point of order.

may send my emissary round
sometimes and get the Members in.
I cannot merely see to the number of
Members present; I have to attend
to the business going on. If an hon.
Member prefers to attend to the
matter of the number of Members
present, he may kindly do so and also
invite my attention by a chit so that
it may not interfere with the work
that is going on.

The hon. Minister may go on.

Shri Buragohain: I was saying
that the Bill would give powers to
the Central Government to requisi-
tion and acquire property under cer-
tain specified circumstances, It
does not, however, empower the
Central Government.to act in an ar-
bitrary or unreasonable manner. The
principles and other matters connec-
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ted with the determination and pay-
ment of compensation have been laid
down after considerable amount of
thought and these will be found im
clauses 8 and B of the Bill, I am
quite clear in my mind that these
provisions will ensure to the Central
Government the use of the land and
buildings it needs and also give a very
fair deal to the owners from whom
the property is taken over by Gov-
ernment. If any safeguards were
needed, they will be found in clauses
10 and 11 of the Bill which provide
for appeals against orders of requi-
sitioning and the determining of the
compensation, While the Bill vali-
dates every requisitioning made by
the State Government for the purpo-
ses of the Central Government, it re-
moves from the Statute Book the un-
satisfactory Requisitionéd Land (Con-
tinuance of Powers) Act, 1047 and
the Delhi Premises (Requisition and
Eviction) Act, 1947 which had only
very limited application and could be
applied only to Delhi. This Bill, as
its very title implies, is a requisi-
tioning and acquisition measure. The
powers which the Central Government
must have for the purpose of evic-
tion are sought to be given under
the Government Premises Eviction
Act of 1950 which is being suitably
amended by changes mainly of a
consequential nature, to give the re-
quisite powers to the Central Gov-
ernment,

T do not want to take up any more
time of the House. I would merely
conclude by saying that the assur-
an,cgé,mALm:e\xlmﬁ'on behall or
Wthe Delhi Pre-

uisition and Eviction) Act
was under discussion during last ses-
sion will not be affected in any man-
ner by this measure. The machi-
nery 1o give effect to those assur-
ances is being set up and in it some
hon. Members of this House are also
going to be included, and I hope that
with their co-operation it will be pos-
sible for Government to make this
business of requisitioning and eviction
1r;r Ii)elhi a more or less satisfactory
affair.

Mr, Speaker: Motion moved:

“That the Bill to provide for
the requisitioning and acquisition
of immovable property for the
purposes of the Union, be taken
Into consideration.”

Shri Nazivraddin Ahmad: (West
Bengal): There has been an unfor-
tunate tendency in this House for
the Government to come forward for
the extémsion of the lives of tempo-
rary measures, This measure, in ita
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inception, began with the Defence of
India Act and Rules. That was
done under war time conditions, and
requisitioning and acquisition ot
houses were necessary for thé pro-
per conduct of the war and the safe-
ty of the State. After that in the
year 1947 an Act was passed (Act
XVII of 1947) called Requisitioned
Land (Continuance of Powersg) Act,
1947. It re-enacted as a temporary

measure the essential provisions re-:

lating to the requisitioning of land
and houses under the Defence of
India Act and the Rules. That was
also supposed to be a temporary
measure, The obvious assumption
on the part of the Government then
was that by the time the Act lapsed,
the need for the continuance of pro-
visions like these would be gone, bat
again at the end of the expiration of
that .period, we find the Govern-
ment jn the same position as it was
in 1947. Requisitioning of land looks
very simple in the eyes of the Go-
vernment but it causes a great deal
of hrardship to owners of houses,

oy e feg o dw

[Babu Ramnarayan Singh (Bihar):
Right.]

Shri Naziruddin Abhmad: The
House will please consider the situa-
tion. The requisitioning of houses
can only be sanctioned on a tempo-
rary basis. The Government should
launch upon a building programme.
It must have all the buildings it re-
quires,

[MR. DEPUTY SPEAKER in the Chair]

On the other hand, the hon. Minis-
ter has explained that the Central
Government does not possess all the
buildings it requires. He seems to
be under the impression that a mere
statement that the Government does
not possess all the buildings it re-
quires is enough for the House to
authorise it to requisition houses.
There has been a large influx of re-
fugees on account of the disturbances.
The cry has been insistent in this
House as well as outside the House
for building all the houses which the
Government requires, for building
all the houses required for the re-
fugees but nothing has been done,
I submit that requisitioning of houses
creates a great deal of hardship to
the people. In fact, whenever a
house is requisitioned, the rent paid
is not proportionate to thre amount
of expenditure which the owner had
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incurred. It reduces the available
space for occupation by outsiders
ond non-Government people, and
therefore it causes a great deal
of difficulties to the tenants and
landlords. There have been insis-
tent prayers, as has been disclosed in
the House itself, in Delhi for per-
mission to build houses, but permis-
sion would not be given for one rea-
son or another, mostly of a techmi-
cal nature. It was disclosed by the
late lamented Member, Mr. Desh-
bandhu Gupfa, that permission was
given in certain circumstances 1n
certain cases but was refused under
similar circumstances in other cases.
He definitely made the allegation
that corruption was at the root of this
discrimination. Now in spite of
these allegations in the House, noth-
ing has been done to create the con-
ditions which would not necessitate
the House agreeing to extensions of
this Act. Government has failed in
its elementary duty to provide for
its own housing, and naturally ten-
ants and owners of houses are highly
dissatisfled with this state of affairs,
I wish to draw the attention of the
House to this unsatisfactory state of
affairs, The Government must
build all the houses it requires. It
has ample resources., It hag enor-
mous money. There is the Finance
Minister who thinks in terms .1
hundreds of crores of rupees. So,
money is there. Government has
all the building resources' and mate-
rials. All that is needed is a little
quickening of the process of build-
ing. That has been harped in the
House for a long time, but nothing
has been done. I submit that the
life of this Bill should be limited to
a very short time and that the Gov-
ernment should make up its mind to
own the buildings which it really re-
quires. No good case has been made
out for a Bill of this nature which
really extends the provisions of the
older Act, though it comes in the
shape of a new Act. How long, I
ask, i{s the House to sanction the con-
tinuation of this measure. There are
certain Acts, the continuation of which
would be reasonable and the House
has shown ils readiness to support ex-
tensions where needed. But I ask the
House to consider whether it should
go on exiending the periods of Bills
and Acts without sufficient and ade-
quate reason.

Shri A. C. Guha (West Bengal): Our
experience of war-time measures has
led to a good deal of misgivings about
this Bill also. I think that on two
occasions I had brought before the
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House the case of Panagarh in the
district of Burdwan in West Bengal.
Fifteen thousand bighas of good and
culturable land were first requisition-
ed on the condition that the tenant
would be paid crop compensation
every year and the land would be
restored to them in the original con-
dition within six months after the
cessation of the war., Crop compen-
sation was given only for two years
and after that, the tenants have not
been receiving anything, and further
they were told that the Government
had acquired the land. Most of the
tenants did not receive any compen-
satilon because the temants were mere
tenants; they were not the landlords.
Here also in this Bill the compensation
is to be paid to the landlord and not
to the tenants. In Panagarh where
ahbout 15,000 people were affected,
compensation was given mostly to the
landlords and not to the tenants, and
I have on several occasions brought
this matter to the notice of the De-
fence Minister but I did not get any
redress. from him. Then only when I
wrote to the Prime Minister on this
matter, did the Government move
in the matter and took certain steps.
Then in reply to a question of mine
on the 28th March last year, the
Deputy Minister of Defence replied
that 2,677-13 acres of land were re-
quisitioned, that 2,210:35 acres had
been derequisitioned, leaving 466-78
acres still to be derequisitioned. The
2.210-35 acres which were derequisi-
tioned were not handed over to the
original tenants. As to how the land
has been disposed of you can get
some idea from the Minister’s reply
to another part of the question: ‘“Yes,
a portion of the acquired land was
leased out by auction for agricultural
purposes to the highest bidder.” And
this highest bidder in this case was a
military contractor and I have reason
to believe that he was some relative
or somehow connected with the officer
who was responsible for the disposal
of these contracts. This land was
under the control of the Military Estate
Officer who was posted in Bengal,
whose headauarters were at Barrack-
pore. The highest bidder was not one
of the tenants who were : evicted.
Can there be anything more unjust
than this that about 15,000 men were
evicted when the Government had re-
quisitioned the land and that land was
not subsequently given to them but
to somebody else. to some rich per-
son who had become richer due to
war contracts.

During my election campaign I have
come to know of similar cases in
West Bengal. T can cite some cases
in Habra, where there is a refugee
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colony. There are large tracts of
land there unutilised as refugee colony,
in regard to which some private
parties are being favoured with leases
of the land which was once requisi-
tioned and acc;uired by the Govern-
ment. There is also a similar tract
of land in_Kancharapara in Nadia
where the same state of affairs pre-
vails. Most of the tenants are Ben-
galee Muslims in Habra, in Burdwan
the tenants are Bengalee Hindus and
in Kancharapara most of the tenants
are Bihari Chaudhuries. It is not a
question of the Province from which
they come or their religion but a
question of the rights of the tenants.
I do not know whether this measure
will give any more protection to those
tenants who will be ousted by it. It
is not a question of requisitioning
buildings but also a question of requi-
sitioning large tracts of land, mostly
used for agricultural or residential
purposes.

As for the requisitioning of town
houses, last year I brought to the
notice of the hon. Minister in charge
of this Department the case of a gen-
tleman who had rented his house to
a Government officer about 12 years
ago. After three years that gentle-
man wanted the house for himself
but the Government officer managed
to make the Government requisition
thhe House. Thus for the last 12 years
the gentleman has not been able to
get the use of his house, though he
had no other house to live in at Cal-
cutta. It was a case of sickness in
the family of the gentleman for which
he had to move the family to Calcutta
for medical treatment. 1 appealed to
the Minister for the release of the
House but the Minister replied that
it was not possible for the Govern-
ment to derequisition the House. 1Is
this the way _ that Govern-
ment should requisition a house and
not release it for the owner's own use
for 12 vears? This is not the way
in which a democratic Government
should behave with its own subjects.

The words “competent authority”
used in clause 3 is a peeuliar term
which the Government has devised
and we have seen it in other enact-
ments as well. Anybody authorised
by the Government would be the com-
netent authority and will have the
jurisdiction of the civil court and he
will have civil and executive autho-
rity. It says here:

“the competent authority shall
rall upon the owner or any other
person who may be In possession
of the property by notice in writ-
ing to show cause, within 19 days
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of the date of the service of such
notice on him, why the property
should not be requisitioned.”

As an instance how notice is served
I might cite a friend of mine who
had a small plot of land in a village.
He was not residing in that village
and only after the land had been ac-
quired he came to know about it.
(Interruption) It was about 40 miles
from Calcutta. He approached Dr.

. C. Roy and on his intervention
that land was released. This is the
way in which notice is bei served
by Government officers, Giving such
a drastic power to the competent au-
thority, namely that within 15 days
he will acquire the land and take any
measure he likes, is too much.

In another clause it says “Any de-
cision or determination of the Central
Government under sub-section (3)
shall be final and shall not be called
in question in any court.” It has
also become the fashion of the Gov-
ernment to take away the jurisdiction
of the court.” Why should the deci-
sion of the Government regarding the
civil property rights of a citizen be
final and be outside the jurisdiction of
a court? I beg of you to consider
low it can be justiied on the part
of the Government that they should
take the power of the civil court.

I have already spoken about com-
pensation. Clause 8 relates to the
principles and method of determi-
ning compensation. The provisions
are all right but there is no mention
of the tenant who may be ousted or
evicted. Everything. is for the land-
lord. I should submit that this
House should not pass a legislation
unless the compensation . -of the
tenants who will be evicted is assu-
red. (Interruption) In Bengal any
tena'\:n(tl cultivating the land cannot be
ousted.

Under clause 12 the competent au-
thority and arbitrator shall have all
the powers of a civil court. I can
understand the power of the arbitra-
tor who may be selected by the Gov-
ernment. The qualification is that
he must be a man fit to be employed
as a High Court Judge. I do not
mind giving power to the arbitrator
but vesting the competent authority
or any officer of Government with the
jurisdiction of the civil court is too
drastic and should not be approved of
by thin House.
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Clause 13 reads:

" “The Central Government-or the
competent authority may, with a
view to carrying out the purposes
of section 3 or section 6 or sec-
tion 7 or section 8, by order re-
quire any person to furnish to
such officer, as may be specified
in the order, such information in
his possession as may be speci-
filed relating to any property
which is requisitioned or acquired
or intended to be requisitioned or
acquired under this Act.”

This invests drastic power with the
Central Government as well as with
the competent authority. The com-
petent authority has been placed on a .
par with the Central Government.
Whatever the power the Central Go-
vernment is taking under this Bill
they are generous enough to give the
same power to the competent autho-
rity, who may be an official drawing
only Rs. 500 or so. In view of the
public morality now prevailing not
only in Government service but also
in public life I do not think such dras-
tic power should be given to any
officer. I would therefore request
the hon. Minister not to rush this Bill
in this form. It should be sent to and
thrashed out in -the Select Committee.
I am not here to plead for the right
of private property. I do not mind
the clause in the Constitution being
amended regarding the abolition of
zamindari. There the Government
wanted not to annoy the vested in-
terests. There the Government has
faltered and has been unduly cau-
tious. But when the property rights
of the poor tenants or poorer sections
of the people are concerned that the
Government should have the right to
go to any length is what I object to.
It is there that my objection lies,

With these few words I record my
protest against the provisions of this
Rill and I hope the hon. Minister
will send this Bill to a Select Commit-
tee and there the whole question may
be thrashed out.

T fey . @A wE)-
@, # @ frduw w1 o fadw s
g1 ¥ arw | gak far g e
F oY 50 wgr & ¥ IT F FUT w7 HA9W
wmin waT g § ag g g AR
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W gy ¥ adu gk faed g1
tafursagFmagw
HFETC THTT FY g fer wheR |
I W31 agg @) fennifew waede,
ferrifes Tae &% ac 1o | afea
@ ¥ @ I a1 el & gt ama f
TR # fenvielt wgr & 7 afew #
a agt % Fgar g 5 o a@ aw
HST TG 4T qY AGIAT S Fgr H @
¢ f& wade dafis  (satanic)
g, 0 q@ & aF A% AR FEAT §
W gm AR ¥ a0 wgar § fw
o g W § N g § ug h
qg® ¥ g QAT QAT R ¢
gar gt W 98 A ow A faws
adi @ R & gwwa g fe ol Wik
aqd feo & qEr & ued @, W)
FEA FT qTEE WS A & 1 gwfa
AENET, WO @ & 71 A 6 5w AW
y o & AwE @ foy 9T § | §ER
¥ U A G0 aTHT §, TR B WE
& ) FY T AR g W of 9w
1 A% FA AL, Sgr, dWe
s &t wA Af @R T & dar
AR W T A awATEr G
1 gohfrad ol g & =iy §
AT # e g 5 R s I ar
& T W gEg AW F FE WA
TATAT T FHAT § | T gred Y §U I
wgi aw Sfam s § R a<-
1, TAT I FT ST N JW G
¥ foq wem aTd FEr Ao AR
gAY & A I9 & WHEI N IT D
foar o 7 ag f A g wfed,
QuT Afaw g B w9 A e
aife@ | W w1 e ) 9g & 6 oo
qR & fou §, o a% il & fawm
® g+ awn § A HW Y wW aw QN
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dre wifed, ww o o ag vex ¢
fr Tamifow medz o wit &, qeife
# &Y 7} wran e sromaer T Al
qgt A7 T &, ATEW I aY VW 67 A8
drer ifgd 6 aow T & feg
& AT oren & for ¢ ot ag Y fip
T &R A g & foq § )
T ®T €W q<g FT ATGHIC 87 7
wew Q1 omar § 5 4y g W
mﬂﬁé,aﬂ'{ i‘&ﬂ’l‘w’tﬂtﬂn
s § A WA e & _fow @
AR IT F TR WA & o § )
I g A | AvA 3w 7w, e
0 goa § @ 99 & fou =i aafe
i | g e Tow & @\ W W
aY o« A &Y AT F1Ed | R ORI
1 AT I9 & AFATT FY Qv AfowTT
gl faer wifgd | s W SwET
AT 4T, THE! § THAST AT 47 |
et sm @ W oI A ¢ ek
ow F & freft & a9 g W W
¥, & o w ¥ wEgA § e afac

%9 maade 9w (Government

purpose) ¥ ®T YR § ? @ W
a1 frar o ) fef awee & R
¥ fou, ar frlt seoame, @@ aaar
A el & & fou TR W -
w@e)

4 P.M.

ot wrw : gfews qorEw |

W vRATeEY fag - of i, afeew
TR | TR & fog et ofess qv-
9 #eT Wer fow AT AR W A%
S ® AT T T AT F J AR
@ afqwT } qw F7 ¥, a8
& qRT | ofeR TTRIS ¥ W oW
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[wrg TwATCRer )

9T §, qg A ATH AT G FAT
wifgd | garafy wdaa, & g A ag
feed A A AT FATS | TH ATHY
¥R qE 7@t A} awern 6 oag
faeehY 7 ur famat @ies & 99 gew
% fefy goom & BT 91, 99 & 59
AT A TEw A, 97 F W
T FFET 9 HX 9 F If@
ag ge9q IRy 7 f et dee o
faw w3

¥ WA ' Afer gEs,
faat wE

vy T Ty @ diw atg
&} qE, 99 § 9§ & AW A
§, wEe W i | e g,
a8 ax R @ A fesw ar F
T EAT | F IF FT 9@ FET HR
I EF IR K AW W fogm ) AW
qzaT 1 f9% FA ®7 qg wuy qv f6
AY F TGS fF T GE F G
T AFATA &, STH forw g8 a&
HTUH AE § | §9foT oy aga aey
2 fr 0 s s At W &
qg> 9gq SN & 99 I9 9 A"
farrT wT T Tfgd X @@ fawe
! TAg ¥ oW & fou Sy goerd
AR &, T g A@1 W F AR
A AHET g A1l | o|r 7
&Y fr @ afwseTe &1 39 & gra gesAm
&1 # g fe T A T o W
s fF g3 & IW # vy, W
fio # oE Wal ¥ gad e
F AT W F U FER ] ¥
ferar a1 T ¥ 79T 9T ¥ A AT
frar a1 5 o9 @€ & ATl
T T ® 9 I F J®Q@ TG
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@M, aF 3g ) A Ay wfiaf ow
Tt & A Y §, |/ oI w R
aifrg FX & sl (| @ 97 owrE
FT TATT 97, 99 q&F @ GO A
@ sfuw w1 @ e, 3fe o
Y T HETE § HX T T HY I A
#t s&w &, T wgt aF TR @<
& g i LAt A, om Y ag nfw
o, afrm 7@ & € § 1 A TR
#1 o far gam amamr W e A
AT & | A T w7 wqea g @ fe
Wie & a & @ a@ ¥ fa=x
gt 1 P s g T ww
fadae *9&r & s =ifed, e
mAasgTTRE TR aw &
T8 T Wfgd AR T A ;wH w7
T =nfgd

e wgew, A am e #
TR I @ F g § aga
T FH G W ]| A W
TaTHE ¥ A AR TR T @ a<g
T g% HA T 91 fF atw avm &
=< faad wig ga dRagr ¥ fm
S F g 3, W Fwiw T
FY S o sy 99w @l ol
fadfy 1 Land for land, house for
house, building for building.
W a@ fud afe g @k st
T ot srar WaEt A, 99 F a9
1 A g e faedl ok o &
wE A I W 7S { qw A

# o9 ¥ T FE, W W FB
aga aY @A g | AT Y T AT AT
¢ 39 ¥ ag» wwm @ @ §, Sfew
I @ wR ¢ g e AR Tl
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$ qOT & | g S0 AT & § AHA
T &1 # A awEdl ¥ wE A A

A agt qug waw A oft ogt aF qH

T 9FaT § w@ @ 5 ¥ fedr T
HE FAA AT §, I FY AT A
Ty ww & & QA fi7 g e
A & ag 9 A W X &Y, @ AN
T & AT a7 H, HfFET qg T HW
¥, 7@l & oA W gred WA
I, 3@ & a9 Fg o § e s
7 v 2 % tuml A ag e e
T F, A w9 7 T s
AR Fwex fiw 7 7 s @ 9@
T Y frem At gwir 7 @ s
A TR 39 @ A % ¥ A
TR W § X Ag WY FIwEI &
IfE ¥, At ¥ w77 v & v oS9
LA G Gl Gl R
A g ot & fr qu e A
W@ §F, I9 ¥ qW @ A a@v
g9q, 99 oo(le aIg  FY wOad
&g Y § 1 afert T Haea § ?
T OF g ¥ gEd g aq qg WA
forar o, W @ o W@ ¥ fog
g A f5 g A1 ag AvW BT &<
@ W A T, qg AW
foar war wHifs g el &1+
& @ & 1 feT @ w1 T waww
TER @ wwd ¥ Ifa § aww
4T ¥ A I F 9 aga @ qUAw
w1 I fF wwE § W g T,
dfeT 9 g FET AX @ @
? qwwar g 5 ga aeg A A e
N B1F I wifgd, Ao I=dr At
dreelt arfed 1 s @ a@ AN I
TR R I a1 g8 i 9= ST
Tf@d fe & s =i F@
¥ fou gn dam A & 1w g e
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dR @ md & o fufr F ot @
g fr a0 N &% ag ¥ woT
a8, AT ¥ o I A ar
THT EHTT Y g @ded 1 A o
T & AR v ot § N e T
B &H T TH § | Ig TR g
TER § a8 3% &, ™ ¥ W S
® AR A AR, W@ ¥ wgw
w1 1fed, a8 @w I &, e
W AR & A s wfer 8 axg
T, T & W W aw W
g7 @R 99 ¥ W U w19 ¥ o
1 fg@ @, a7 & ¥av ), w0 oy
#1 99l § 7 f5 @ awad A
7o & A 3 Y wem g ) o
AT g § A oft Wil ¥ o
¢ g faw o o won i,
T A a1 @ FAT AT0ER |

(English translation of the above
speech)

Babu Ramnarayan Singh; Sir, 1
record my strong protest against this
Bill and extend full support to what
my hon. friend Shri Guha maintained
in this regard. I want that the Gov-
ernment should not be granted powers
to that effect and hope that all the
hon. Members of tie House will agree
with me, My friend Shri Guha again
and again talked of democracy. But
where is democracy in our Govern-
ment, I ask? Gandhiji used to refer to
the old British regime in India as a
satanic Government, but I would go
s0 far as to suggest that our present
set-up too is nothing short of a satanic
Government. ‘I have no hesitation,
whatsoever, in saying so and I believe
all the hon. Members have the same
view although it may be that they
may not have courage enough to
declare it. May I ask why is it that
private houses are requisitioned. It is
not that the Government lack any-
thing. They have got all building
materials—iron, cement etc.—at their
disposal. They have not to search for
any engineers or contractors as they
are all available to them. The Gov-
ernment if they like can build a
structure within, say a fortnight.
Under such circumstances how far is
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it justified that the houses built by the
rich or the poor for their own use
should be requisitioned by the Gov-
ernment? I say the Government
should never get such powers, other-
wise it would follow that it is not the
Government that is for the people but
that the people are for the Govern-
ment. So far people had been ignorant
of this fact. It is high time they should
take some lessons from all these things
and should no longer enmtertain false
beliefs like the one expressed by Shri
Guha, namely, that we have now a
democratic Government. I for one
never felt that ours was a democratic
Government; yet we should proceed
on the assumption that the Govern-
ment is to serve the society and not
vice versa. Empowering the Govern-
ment in this manner would mean that
we the thirty-five crores of people are
here only to keep the Government
running. Whether people are happy
or not is none of their concern. Such
a state of affairs must be put an end
tc at once. The Government and their
officers must not be given such arbi-
trary powers. Leave the question of
war-time. Then we had to protect
ourselves against the enemy. But
nowadays there is no war or anything
like that. They say that they require
certain lands and buildings for public
purposes. I do not quite understand
what they exactly mean by “public
purposes”. They should explain
clearly as to why they want to re-
quisition those particular lands and
buildings. Do they require them for
the use of their officers or for cons-
tructing hospitals, schools, etc.?

Shri Kamath: They require for
public purposes.
Babu Ramnarayan Simgh: Mere

‘public purposes’ would not do. It
doecs not behove the Government to
get this Bill passed on the vague
ground that they require such powers
for public purposes. Let them
analyse the term ‘public purposes’ as
to what definite purposes are included
therein.

For your information, Sir, I would
like to cite an example which in-
volves a particular incident which
occurred in Delhi. I was told that
a certain gentleman wanted to acquire
one Minerva Hotel in Delhi through
one of his friends who happened to
be a Government officer,

An. Hon. Member:
Minerva.

Babu Ramnarayan Singh: Well, 1
do not quite remember; it may be
Marina. Anyway it is an incident

Marina, not
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that occurred in Delhi itself. I cannot
say what happened afterwards., I
shall inform you Sir, further in this
matter after I have made full en-
quiries. The object of my referring
to this particular case is to bring to
your notice the extent to which our
Government officers have become cor-
rupt. It is, therefore, but necessary
that the whole question be thoroyghly
examined before finally deciding to
arm the Government with such im-
portant powers. In case we do give
such powers to the Government it
should be seen that the officers who
are likely to use them are most sincere
and honest. We should ensure that
they would not abuse the powers
given to them.

May I in this connection give an
example of my home district Gaya
where during war-time the Govern-
ment had acquired about 15 to 20
acres of land for constructing an
aerodrome on the clear understanding
that the entire land would be restor-
ed to the tenants as soon as the war
concluded. Well, that was the time
of war and therefore the action of
the Government could be said to be
justifiable to some extent. But so
far as I know the land has not yet
been restored to the tenants although
the war concluded long ago. The
Government seem to have forgotten
the assurance they had given. What
I mean to say is that all pros and
cons of the matter should be taken
into consideration, as suggested by
some hon. Members, before referring
it to a Select Committee. I for one
bctalielwlre that it should not.be passed
at all,

In my home district Sir, vast cons-
truction work is in hand under the
Damodar Valley Corporation Scheme.
The Government of India and the Gov-
ernment of Bihar had decided that
thﬁ tenants whose lands, houses or
buildings were to submerge in con-
nection with that project would be
provided with alternative lands. houses
or buildings, as the case may be. Now
the houses that are being constructed
for those cultivators, whose origi-
nal houses were taken by the Govern-
ment in connection with the project,
are not so designed as to suit thelr
requirements. As you all know in
villages they build houses of a design
different from the one found in the
cities. I approached the authorities—

-and if I mistake not I also referred

to it in the House—and told them
that it would be better if a certain
amount of money say two or three
tbevgand was given to each such
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cultivator so that he may build the
house according to ‘his own. choice.
But they would not agree to it. I ~an
only regret such ‘amy unsatisfactory
state of affairs. - ¥ a fixed amount
was paid to the tepants for construc-
ting their houses ' @aceording to their
choice. contractors ‘would not have
come into the picture thereby depriv-
ing 'the officers of whatever bribes
etc. they could get otherwise. That
is why, I believe, this suggestion was
not accepted. So the tenants are
asked to live in the houses built by
contractors under the Damodar Valley
Corporation Scheme. Not only this,
certain conditions are also imposed on
them. They are prohibited to keep
cattle there. cook food and so on. How
funny these conditions are.  After
all what do they want? The fact that
the entire villages were set up atthe
other places, could be understood on
the ground that their original places
were . required in the public interest,

but there was no sense in getting
these houses constructed through
contractors and imposing various

g'estrfqtions and conditions on the poor
inhabitants. I think it is high time
the Government should leave such
tactics and take steps for the beiter-
ment of the society. They should
know it for certain that peovle have
resolved not to tolerate such things
anymore. Now the conditions have
become such that if the Government
do not function honestly and effi-
ciently peoole are prone to turn them
out. Let it not be forgotten that it
wags the people and nobody else who
made the Britishers quit India. The
present Government is undoubtedly
our own Government and it i{s also
right that we should extend to them
every possible help and co-operaticn.
But the Government in that case will
have to function as servants of the
people and not as their masters.
Everv step taken by the Government
should be in the direction of penple’s
welfare and progress. They should
no’o anything that may encourage
puf™c servants to indulge in cor-
ruption and bribery. With tHis I
appeal to all the hon. Members not
to let this Bill go through.

Dr. Pattabhi (Madras): I rise just
to say a few words in support of the
very reasonable suggestion made by
my hon, friend Mr. Guha. The woes
of house-owners whose houses have
been renufsitioned are as bad as the
complaints against house-owners
whose houses have been de<requisi-
tioned. There is an element of zulum
on both sides.

Bahu Ramnarayan Singh: Onboth
gides?

405 P.S.Deb,
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Dr. Pattabhi: Yes, among both
parties. You want a house. You
make the most urgent representation
for the use of the house and when
you get the house you let it out at
your will and pleasure, I have known
one such case. I have known many
more cases in which .Government have
unreasonably retained houses once re-
quisitioned for a lo number of
years. Whatever reason there may
be for requisitioning house propertiy.
during a time of war, certainly thern.
is no reason for Government to re-
quisition these houses during a tima«
of peace. As my hon, friend Ram-
narayan Singh has said, they hawe
got the command of money, labour,

" gskilled talent and materials. They

must be able to build and it is not
for Government to say when a man
possesses more than onehouse asto
which particular house he should live in.
It is the choice of the owner of the
houses to consider the extent of his
family requirements and the comforts
that he would like to command. It
is for him to decide which house he
chould occupy.

T was asked to visit .a certain house
in Delhi some time ago and I did
not want to accompany the gentleman
who invited me, but I paid the vis!!
very suddenly and I found eighteen
members, young and old, all crowded
in a house in which there were oniy
one or two bed rooms but there were
three or four couples. It is rather
hard for people who are well-to-do
and who have possibly got other
houses to live like this in a crowded
auarter and be deprived of a house
in a comfortable area. All these
matterg require to be considered and
there is no urgency about this Bill
that it should be got through this
House without going through the usual
routine of a Select Committee, By
all means Government must reserve
to themselves snecial powers to be
exercised when justified, but at the
same time the rights of the citizens
also must he conceded and I daresay
the hon. Minister will see the pro-
priety as well as the wisdom of send-
ing thig Bill to a Select Committee.

Shri J. R, Kapoor (Uttar Pradesh):
1 want to associate myself with the
very reasonable demand which has
been made by my hon. frlend Mr.
Guha that this Bill sheuld be care-
fully considered By thel Select Com-
mittee. It is fmportant! ad involves
fundamental questfons ©of nfinciples
and policy and also involves questions
of convenience and inconvenience.
We have not got much business
to transact during this sessjon and
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we are proceeding in a very
leisurely manner. The House is
fully co-operating with the Gov-
ernment in passing legislation almost
without any long or unnecessary deli-
heration. It is the first time that an
important Bill of this nature is being
ronsidered by us and the request of
my hon. friend would appear to be
very reasonable and modest. Obvi-
ously, we do not seem to be feeling
bappy over this Bill, because it seeks
to requisition house property and
other landed property on a per-
manent basis. Hitherto, the enact-
ments on the subject were of a tempo-
rary nature. Their life was limited
and we have always been expecting
that sooner or later—sooner rather
than later—the time would come when
this sort of legislation would not be
on our Statute Book. After lapse of
s0 many years, we find that instead of
those enactments being removed from
the Statute Book we are being called
upon to enact a permanent legislation
on the subject. This is. T submit,
neither fair to us nor creditable to the
Government., The Government could
have adopted a good building pro-
gramme and it was expected of them
that not only would they make suit-
able buildings for their own purposes
but that they would also make build-
ings which they could - place at the
disposal of the genera] public. 1 do
not want to indulge in any hard
criticism in this last session of
Parliament, bot I do submit that the
hon. Minister would be earning the
gratitude of the House by acceding
to this very reasonable request.

T shall quote one or two instances
onl_v_ to bring home to the hon.
Minister the necessity of referrine the
Bill to a Select Committee. Ordinari-
'y. property is acquired under the
T.and Acauisition Act. That Act is a
permanent law on the subject. This
Bill now seeks to do away entirely
with the Land Acauisition Act so far
as the Central Government is con-
cernad.  Under clause 8. T find that
a person who is the owner of any
property would be naid compensation,
not on the princinles enunciated in
the Land Acauisition Act. but entire-
lv on a different basis. and the basis
seems to me to be to the disadvantage
of the owner, hecayse in the other
Act a pérsop %11 ba paid the market
valne plus fi..een per cent. whereas
bere he ill not, be paid anything
over and “above the market value;
rather, he will be naid verv muech
lese  To {gnore and virtually to in-
validate, so far as the Central Cinv-
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ernment ‘is concerned, the Land
Acquisition Act is an important
matter of principle. May I point out,
Sir, one more important point for
consideration. Under clause 7 of the
Bill the' Central Government would

the sole authority " to decide
whether the acquisition of property is
in the public interest or not. Under
the Land Acquisition Act this has
to be gone into by a properly consti-
tuted law court. The hest tribunal
in the State is authorised to go into
this question in appeal. Here the
Central . Government, which always
means some partfcular Government
servant, is to be the flnal authority
on the subject to decide as to whether
the acquisition of the property is to
be in the public interest or not. ‘That
I submit is going much too far, The
jurisdiction of the civil court is going
to be ousted absolutely by one stroke
of the pen.

Now, these are very important
considerations which must he
thoroughly scrutinised and should not
be approved of in a light-hearted
manner or in haste by this House.
We are the custodians of the rights
and interests of the opublic as much
as that of Government,

‘[SHRIMATI DURGABAI in the Chair,]

One important considerstions e
whicn attention was drawn by my
Lon. friend Dr. Pattabhi Sitaramayya
is that the Bill does not make any
provision for providing alternative
accommodation to the person whose
property is requisitioned even if he
is living therein. This omission is of
a drastic nature. I know of similar
provisions in certain States which
make specific provision for providing
alternative accommodation. I should
have thought that the Central Gov-
ernment would have taken a nmgre
compassionate view of things. b

These are very important matters
which must be carefully -gone into
and I would request the hon. Minister
to accede to the suggestion of refer-
ring this Bill to a Select Cominittce.

Mr. Chairman: Is the hon. Minis-
ter agreeable to the suggestion of
referring the Bill to a Sclect Com-
mittee?

Shri Buragohain: The only diffi-
culty is lack of time, We have the
Raillway and the General Budgets to
be discussed. Thers are some
important measures too °‘vhich have
tc be put through, But I might in
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deference to the wishes of the hon.
Members make some kind of a
compromise suggestion. Probably we
can have some kind of an informal
discussion tomorrow and if we can
ugree on some amendments to im-
prove the Bill, I shall accept them
when the Bill next comes before the
House. That will also save the time
of the House which can be utilised
for other measures.

Pandit Kunzru (Uttar Pradesh): I
have not understood the suggestion
made by my hon. friend Mr. Burago-
hain. Does he say that instead of a
Select Committee there should be an
informal conference? Why shnuld not
a Select Committee go into the matter
and finish its business in a day or
two?

Shri Buragobain: If the Bill is
committed to a Select Committee the
report of that committee has to be
prepared and presented to the liouse.
It will all take time.

Pandit Kunzru: What does it
matter if the session is extended by
a day? The matter is of the utmost
importance.

A man may have only one house
and Government 1n order to accom-
modate an officer of their own can
ask this owmer to vacate the house
without being underi any obligation
to find alternative accommodation for
him. Is this fair? Are not the
powers taken by Government too
wide? Government are thinking only
of their own convenience. Does not my
hon. friend realise that in some
instances in Delhi itself the power
has been so used as to harass nouse-
owners who were occupying their
own houses? Yet, he, on the score of
time, objects to the reference of the
Bill to a Select Committee. I think
it is the flimsiest ground that he can
take in ‘opposition to the very reason-
able suggestion made by my hon.
friend Mr. Guha. The heavens would
not fall down if the session lasts
longer than the 5th March. What
does it matter if we sit here till the
7th March, say, in order to give ade-
quate consideration to a Bill of such
importance and see that legislation
that is passed is such as to meet the
needs both of the Government and
of the public?

I think, Sir, that clause 3 as it is
brought forward is just undiluted
tyranny. Government will exercise
unchecked power. Any officer if he
is displeased with a house-owner, or
for the sake of a friend can always
so use the power here as to harass
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the house-owner. Surely, this and
the other matters referred $o by the
other speakers require full considera-
tion. ‘L'his is not a Bill that snowld be
passed today, or after an informal
conference at which Government may
brush aside any suggestions that we
make. 1 think a regular report should
be made to the House, so that we may
know the suggestions made by the
members of the Select Committee and
the extent to which Government has
met the objections Lrought torward
here.

Mr. Chairman: May I know the
reactiongs of the hon. Minister?

Shri Buragohain: I shall accept
the proposal made by Pandit Kunzru
provided the report of the Committee
could be presented on Monday.

Pandit Kunzru: 1 suggested that
the consideration of the Bill might be
tinished in one day, but it may take
two days and I do suggest that my
hon. friend Mr. Buragohain should
not insist on the presentation of the
report of the Select Committee on
Monday, What does it matter if the
report is presented on Tuesday, or
Wednesday? Members will, I am
sure, be ready to meet at any time
appointed by him, but he should not
make the time-table so strict.

Mr. Chairman: I think the hon.
Minister has no objection to refer
the Bill to a Select Committee, put
since it is a matter of time I feel hon.
members on the Committee would
not mind meeting on Sunday.

Shri A. C. Guba: I do not think
members would have any objection
to sit on Sunday; but even then it
may not be possible to finish the work
by Monday. That is why I suggest
that the time table should not be
made so tight.

Mr. Chairman: I
Minister should agree.

Shri Buragohain: The rcport of the
Select Committee might be presented
on Tuesday.

Mr. Chairman: That is a matter
between the hon. Members and the
hon. Minister.

Shri Kamath: He is always reason-
able.

Dr. V, Subramaniam (Madras): I
just want to make some positive and
constructive suggestions in regard to
this matter. While I agree that the
Central Government must have these
powers of requisitioning property, I
would like to say that these powers
must be exercised only in abnormal

think the hon.
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times like war or when some other
abnormal conditions prevail. It should
not be that at each and every stage,
ns for instance when they want to
have premises for a Post Office they
should at once go in for requisition-
ing. My suggestion is this: There
are vast lands in military and canton-
ment areas, and there are -large rail-
way (B class) lands available in each
State. The hon. Minister for Works,
Production and Supply should also
take positive measures to construct
Government buildings in each State
for governmental purposes instead of
utilising these powers of requisition-
ing. The Central Excise, the Fostal
and other Central departments
regquire buildings in each and every
Stale, and those buildings are required

not for any temporary period but for-

many years to come: so that the
Works, Production and Supply Minist-
ry should take positive steps to
construct such buildings and the
Finance Ministry should also place
adequate funds at the disposal of the
Ministry for this purpose. These
military and cantonment lands or the
railway (B class) lands can be given
to private owners, the Central Govern-
ment can even grant them some loans
and the private parties can be
encouraged to build big buildings
according to the design given by the
Government for its own purposes.
Those buildings can be taken over
after a period of. say, twenty years.
There can be certain conditions that
such buildings can be constructed by
private parties, that they can let them
to the Government itself, that Govern-
ment will pay rent or compensation,
and that after a period of twenty
years they will become Government’s
property. There must be some such
arrangement so that after five, ten or
twenty years the Government of
India can possess their own buildings
for their own purposes, namely for the
Postal, the Central Excise and other
such departments. These are some
of the suggestions which I wanted to
make, and I would like the hon.
Minister, in addition to asking for
these powers, to consider these sug-
gestions which are positive and cons-
tructive and which, if adopted, would
greatly relieve the situation.

Mr. Chairman: Will the hon.
Member, Mr. Guha, move a formal

motion for reference to Select Com-
mittee?

Shrl A. C. Guba: I peg to move:

“That the Bill e referred to a
. Select Committee consisting of
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Shri M. Ananthasayanam Ayyang-
ar, Dr. Panjabrao Shamrao Desh-
mukh, Pandit Hirday ' Nath
Kunzru, Shri S. N. Das, Shri B.
Shiva Rao, Shri Jaspat Roy
Kapoor, Shri Radhelal Vyas, Dr.
B. PFattabhi Sitaramayya, Shri
Surendra Mohan Ghose, Shrimati
Uma Nehru, Shri Naziruddin
Ahmad, Shri S. N. Buragohain,
the hon. Shri N. V. Gadgil, and
the Mover, with instructions to
report on or before the 10th
February, 1952.”

Mr. Chairman: The question is:

“That the Bilk be referred to a
Select Committee consisting _ of
Shri M. Ananthasayanam Ayyan-
gar, Dr. Panjabrao Shamrao Desh-
mukh, Pandit Hirday Nath
Kunzru, Shri S. N. Das, Shri B.
Shiva Rao, Shri Jaspat Roy
Kapoor, Shri Radhelal Vyas, Dr.
B. Pattabhi Sitaramayya, Shri
Surendra Mohan Ghose, Shrimati
Uma Nehru, Shri Naziruddin
Ahmad, Shri S. N. Buragohain,
the hon. Shri N. V. Gadgil, and
the Mover, with instructions to
report on or before the 19th
February, 1952.”

The motion was adopted.

COAL MINES (CONSERVATION
AND SAFETY) BILL -

The Deputy Minister of Works,
Production and Supply (Shri Bura-
gohain): I beg to move:

“That the Bill to provide for
the conservation of coal and make
further provision for safety in
coal mines, be taken into con-
sideration.”

The objects of this Bill have been
explained in the Statement of Objects
and Reasons, Briefly, the Bill seeks
to empower the Central Government
to take effective measures for conser-
vation of metallurgical coal, firstly, by
stowing for conservation, secondly
washing, and thirdly blending and
thus prolong the life of the limited
resources of this variety of coal. The
Bill also embodies the powers regard-
ing stowing for safety under the Coal-
mines Safety Stowing Act, which s
being sought to be repealed by the
provisions of this Bil.  For rational-
isation of the administrative machinery
to give effect to the various provisions
of the B{ll, the Bill provides for the
establishment of a Coal Board.
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The House will agree that effective

measures should be taken for conser- .

vation of metallurgical coal in this
country., 1In  fact these suggestions
have been made inside the House and
also optside in the country. Various
Commlttees»" set up by Government
have unequivocally recommended this
course. ~ The  Metallurgical Coal
Conservation Committee estimated in
1950, on the basis of an actual survey,
that the total reserves ot all grades
of metallurgical coal in situ will be
of the order of about 2,100 million
tons of which~1,100 mullion tons are of
selected grades and 1,000 million tons
of Grades I and II. With modern min-
ing methods aboui 1.600 million tons ot
coal can be recovered and by blending
with weakly coking coal the overall
tigure of coal available tor coking
will be about 2,000 mildou tons., The
Committee sounded a note of warning
that this figure may well be halved
unless precautions (notably compul-
sory stowing) are taken in mimng and
unless steps are taken to use blends
containing weakly coking coal, and to
wash inferior grades of coal. As com-
pared to this the reserves of high
grade iron ore in India are enormous
and many times greater than those of
the coking coal. ‘t'he present require-
ments of coking coal for metallurgical
purposes comes to a little over four
million tons a year, while the present
production of selected grades alone is
well over eight million tons.  Includ-
ing Grade II coal, the production of
coking coal is about 14 million tons.
All the surplus production of valuable
coal is being utilised for non-essential
purposes, It is therefore clear that
scientific working and conservation
should be the key-note of the future
policy regarding metallurgical coal.

The provisions of the Bill are largely
of an enabling nature. The imple-
mentation ‘of the policy of conservation
will have to be given effect to by
prescribing suitable rules. It is pro-
posed that the Draft rules, to be
framed under the Bill, be circulated
for eliciting public opinion from the
interests affected. AN rules framed
under the Act will be laid before
Parliament as soon as they are made.

The financial implications will be
found in clauses 8,  and 11. The
present rates of duty of excise collect-
ed under clause 8 (i) (a) for stowing
for safety are six annas per ton on
coal and soft coke and nine annas per
ton on hard coke. The maximum duty
of .excise leviable under the Bill has
been fixed at Re. one per ton. When
the operations of the ard are ex-
panded to include -stowing for con-
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servation also, it will be necessary to
increase the present duty of excise by
about four annas ver ton to provide
funds lor stowing for conservation.
Clause 8 (i) (b) of the Bill proposes to
levy an additional duty of excise on
all coking coal raised and dispatched
from collieries, not exceeding Ks. five
per ton in the case uf selected grades
and not exceeding Ks. two per ton in
the case of Grade 1. This duty of
excise will be refunded in the case of
persons to whom such coal is essential
or is supplied under the orders
of the Board. This additional
duty of excise is iniended to act as a
deterrent to non-essential users in-
denting for coking coal, and thus,
discourage its use by such persons.

It is -felt that cven with all the
powers that are being taken unde:
the Bill for the conservation of
coking coal, it may not be immediately
possible to entorce any positive con-
servation to any appreciable degree,
out even it we succeed in preventing
the rate of production of coking coal
going up, and restrict a tendency
whnich has been noticed in recent
months and restrict the production at
the present level, until the internal
demand for coking coal increases, by
the setting up of fresh steel plants,
the objective of conservation could be
partly achieved.

As regards the Coal Board, the
present intention is to constitute this
Board ‘purely of otiicials and no addi-
tional expenditure is therefore ex-
pected.

In the Government's view, this is
a very egsential piece of legislation
and it Js very urgent also. It is
believed that it is non-controversial
in character. v

Shri Kamath (Madhya Pradesh):
Believed?

Shri Naziruddin Ahmad (West

-Bengal): It is not.

Shri Buragohain: You never kanow
until the matter actually comes be-
fore the House.

Mr. Chairman: Motion moved:

“That the Bill to provide for
the conservation of coal and make
further provision for safety in
coal mines, be taken into con-
sideration.” -

Shri A. C. Guha (West Bengal): 1
welcome this measure. This is only
in consolidation of so many other
measures and particularly provision is
made for teking some legal steps for
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the conservation of metallurgical coal.
‘'he report ot the Committee was
published some time ago. But, I
think lMembers have some grievance
on this score that we have not yet
received the fuld report. Only the
other day, we have been suppliea with
the second part ot the report.
could not even get a copy of the first
part of the report in the Library. I
do not know what is contained in the
first part of the report. Anyway, I
would like to bring to the notice of
the House certain points regarding
the Bill,

The excise duty for stowing was
three annas per ton. Last year, I
think we raised it to six annas; or
was it nine annas?

Shri Buragohain: Yes.

Shri A. C. Guha: By this Bill, we
are going to raise it to one rupee. I
do not know whether this increase is
justified or not.

Another point that I would like to
point out is about the funds of the
Coal Mines Stowing Board—I have
brought this matter before this House
on several occasions before—the fund
has not been properly used. At least,
that is my information and as far as
I have been able to gather, that is the
idea I have formed. Moreover, the
whole fund is outside the jurisdiction
of Parliament. It is not shown in
the Budget; it is not within the scope
of the audit by the Auditor-General
of India. On another occasion, the
hon. Finance Minister assured me that
he would examine the question of
audit of these funds. ‘There are
about 12 or 13 autonomous bodies
handling funds to the tune of some
crores: flve or seven crores, I am not
quite sure about the figure now.
There is absolutely no audit by the
Auditor-General. These funds do
not form part of the Consolidated
Fund of India. I have raised this
question several times before this
House. On the last occasion, the
hon. Finance Minister assured me that
he was reviewing the whole question
and something was going to be done
so that the entire fund might be
brought within the Consolidated Fund
of India and be liable to the usual audit.
But, in this Bill, I find the language
used Is exactly a reproduction of the
language of the old Bill. The hon.
Finance Minister may recollect that
while discussing the Industries (Deve-

lopment and Control) Bill, I raised
point and he a with
me and made certaln m cations so

that the funds that would be handed
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over o the Industries Development
Board would torm part oi the Conso-
naated rund ot invia and would e
auditavle by the Auditor-General of

India, I do noi know whether the
language used here would make
similar  auditing and control by

Parliament and Auditor General possi-
ble. I would like the hon. Finance
Minister to examine this question.
‘The language used here, which is an
exact reproauction of the language of
the old Coal Mines Safety (Stowing)
Act, eads me to doubt that this Bill

may perpetuate autonomous and
urbitrary use of huge funds.
When the excise duty was three

annas only, the collections came to
about 50 lakhs or something like that.
Now, it is being raised to one rupee
per ton for soft coke and Rs. five tor
metallurgical coal. The collections
will now be enormous and that
amount is going to be handed over to
this Board. I oniy want the Minister
in charge of the Bill and the hon.
Finance Minister who is also present
here to examine the language in this
Bill and ensure that all these funds
will form part of the Consolidated
Fund of India and will be under the
usual audit by the Auditor-General of
India. Up till now, these funds have
been audited by internal auditors and
the Auditor-General had nothing to
do with them. That state of affairs
should not continue. With these
words, I support this Bilk and I hope
that sufficient precaution would be
taken to see that the funds may not
be squandered away or allowed to be
arbitrarily used by a few people.

There is. one other point. This
Board will employ a large number of
people. In some other cases, also.
we know that the appointment of
officers has not been done quite pro-
perly. Those who are in charge of
these autonomous bodies make these
appointments without any reference
to the Publ.c Service Commission or
any other Board. A sort of nepotism
is going on. The other day, in one
Select Committee, the secretariat was
making a charge against an autono-
mous body that when the Government
said that all these appointments
shou'd have the sanction of the
Government, that body refused to
comply with the request of the
Government. I do not like this state
of affairs to continue. These bodies
are to be financed by the Government;
the excise duty is to be collected under
an Act of this House. I submit that
every appointment should be wmade
according to the usual Government
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procedure and any appointment carry-
ing & salary of Rs. 300 or over, or
some such figure, should be made in
consultation with the Fublic Service
Commission. The language of the
provisions in the Industries (Develop-
ment and Control) Act, should be
copied here also.

Clause 17 says that all rules made
under the provisions of this Bill shall
be laid as soon as may be before
Parliament. I submit that in this
clause also the Ilanguage in the
Industries (Development and Control)
Act should have been copied. These
rules should be placed before Parlia-
ment and Parliament should have the
right to modify them if it deems that
necessary. Of course, I know Parlia-
ment has the inherent right to do that.
but I suggest that even in the Rill
this should be mentioned.

With these words I commend the
Bill to the House and I hope that
necessary changes will be made in it
so as to make it quite acceptable to
the House.

Shri Naziruddin Ahmad: In regard
to this Bill, my fear is that some
amount of unnecessary filnancial strain
would be placed wupon the much
harassed coal business. Coal busi-
ness is passing through a crisis. Many
coal companies, particularly the small
ones, are passing through serious crisis
at present. There are many reasons
which have contributed to this state
of alfairs. PBut the extra amount of
tax which is to be levied on coal
raised would produce a rise in the
cost of production and thus again
accentuate a situation which has
already reached an unbearable limit.
Apart from certain considerations
which have been raised by my hon.
friend Shri Guha, I think this one
alto should be taken into considera-
tion. namely. that the amount of tax
should be reduced =0 as to make it
reasonabh? and to enable the coal pro-
ducer to produce his coal cheaply.

Wt "o GRe @ : W faw
aft & amd Suferw fear
T & 39 &Y qraTaEar gy Uh Agqa
FTaT & | 3o & Fawrer & fow oY Qo
AR g ok 2, ot a@rw wX o
Ffara d ax § g ¥ for aor
§.f5 dmefess f1o (metallurgi-
«cal coal) & foes wvw & ST A
WERIIFO AT F AW
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TR T AT QWA E
a<E ¥ et O & gy § W
aifgd | e w AT TR K g F
qg Q9T AE ATX § AW qW g A&
£ 5 F1as #Y Tar Y o A} g7 W
Ieavr frasafaar & amg 1 1 wieg
# ¢ faw &1 gwdw w7av g

v & 9w faw & afd@ oY
v ¥ (excise duty) e
¥ Iearr 9 wE o Are § Ay R
e ¥ gy Wit § ) w ey §
ot A& w1 frwior fiear o @ § W
0¥ awg a9y 93 ¥§ qw & fog qu
faae ®om fF we o o e
T Y ¥ TRAEE O A N 8
I REm I wife ¥
fraet TRy ¥WE wNE WW, W
9T ag ¥ e wm 1 wafeg ¥
e § 5 ol @ faw & o gwmey
WA TR K W AL WY T § oug
aga warer § | § avwar § fe oow Y
w7 < faqr o7 | A fex ww faw &
gf@ ¥ sfirsre & foqr w7 v A
#r¥(Coal Board) & qw ax faamx
< ¥ gfy gmfex aww fF ¥ae 6
& fog s @ el o qfy
¥ for &0 ¢ fs o & Iww
9T %9 Afuw 2w s ww A W
¥ § frsdaw (recommenda-
tion) X FER W % ¥ W
waw a aw ¢ W ¥R @
Ty § §o wuwa f@ § d #
srr w7 § 5 s W o
faare #61 1

W ¥ Foran 3O e § fE oy w3
wart wfY Y, FAS § dadw A @
¥ Fu< fwr v & fog, sl e
aravT 3 o gETy & §, IT & iy
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. [#Y dwe Qe Tw]

frxefas § O wdwm (provi-
sions) & 14 § ag fawrd ¥ ahy
§ 1 Ofir wra f s # ag o yfaw
aawar § 5 ot o & avg Y o-
@ W wg af § 9w Al 3gE
Y o W & 99 & frege wwW T
W AR @ faw # 3g sfyFL W3-
R N for o fF 9aR fo 99
N fewfer ov sfaw T o @@
L

} oF I 9g Fgw A g e
Ay gut A aefr ot e R
wor & fF ¥ ¥ g1 F anfr iy WY
g W T T iy § 3 el
@ A ¥ g § FH s S
T9 Tk A AT 937 & ST a<g Pl
wtfigd fore o< & fFeft T R Y N
frd i dew ¥ & & wofew &
woweT g fF oww & feam fieara wY
e aTfee oAy & qrw faare famet
T & A T FL AT HOT I W
T & qrg § T faw w7 Ry s

| &
(English translation of the above
speech)

Shri 8. N. .Dag (Bihar): - The
importance and ‘necessity of the Bill
before us is realized hy everyone. In
view of the plan which has been
prepared for the development of our
country—particularly so far as it con-
cerns the development of iron industry
—it is essential that the sources.of
metallurgical coal in our country
shou'd be conserved. In our opinion
the Plan should provide that such
sources .will be controlled by the
State. But so long as these sources do
not come under the control of the
State, all efforts should be made to
conserve coal. It should be used in
the most economic way, It is with
this view that I support this Bill,

At the same time, in my opinion,
the excise duty which is being imposed
on' the utiMsation of coal under thir
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Bill is too much. The Board which
is to be constituted in this connection,
would consider from time to time as
to what should be the excise duty on
coal, keeping in view the question of
the conservation of coal and also the:
fact that the consumers might not be
adversely hit. I, therefore, think
that the rate of excise duty as pro-
posed in the Bill is too much. It
should be reduced at present but a
provision should be made in the Bill
that if the Coal Board, after consider-
ing all matters, finds it necessary that
the excise duty should be erhanced for
the conservation of coal and the pro-
per development of these resources,
the Government can, on the recom-
mendation of the Board, increas. this
tax. I have, therefore, given notice
of certain amendments in this connec-
tion and I hope the hon. Minister
would consider them. o

Then again, the provisions of the
Bill should be coméidered by us in
view of the suggestions put forward
by the Committeey which was formed
to consider the question of the con-
servation of coal in our country, and
also by the Planning Commission.
But at the same time I also think it
proper that the rates of excise dutles,
where two different rates are preva-
lent, should be reduced for the time
being and the Bill should make a pro-
vision that the Government can, on
the recommendation of the Board,
increase the duty. :

I would also Wke to submit, as my
hon. friend Shri Guha said, that if
this proposed rate of excise duty is
decided upon, the collections made by
the Boerd would be auite large., Those
funds should be audited in the same
manner as collections from a]l other
taxes. Therefore, 1 think that It
would ba more nroper if these accounts
are audited under the supervision of
the. Auditor General. With these

_words I support this Bill.

Mr. Chairman: The question is:

“That the Bill to provide for the
ronservation of coa' and make
further provision for safety in coal
mines, be taken into considera-
tion.” '

The motion was . adopted.

Mr. Chairman: Are there any
amendments to this Bill?

ghrl A. C. Guha: Yes, Madam, thege
are many. :

Shri.‘Buragohain: I have given
notice of some amendments, and #f
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my hon. triends who bave given notice
of amendments will go through them,
thcy“‘may not press their own amaend-
men

Shri A. C. Guha: In that case it
will be better to postpore discussion
of this Bill to some other day, say
Monday, and in the meantime we
may study each othei’s amendments.
But we have not got the Government's
amendments. :

Mr. Chairman: The amendments
given notice of by the hon. Minister
probably have not been circulated
to hon. Members. This may
done now. Is it the desire of the
hon. Minister that these may be
informally discussed before they are
discussed in the House?

Shri A. C. Guha: It is better we
have such an informal discussion and
we may adjourn now as there are
only five more minutes left.

Shri Buragohain: Yes, we may
perhaps discuss these amendments to-
morrow, or immediately after the
House rises to-day..

Shri A. C. Guha: We may have
this informal discussion to-morrow
after we have finished the meeting of
the Select Committee on the other

405 P.S.D.
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Bill. Mr Das and myself have
given notice of amendments to this
Bill and we both are on the other
Select Committee and so we wil
find it convenient to have this discus-
sion to-morrow and come to0 some
kind“o! agreement about our amend-
ments.

Mr. Chairman: Very well then.

BUSINESS OF THE HOUSE
HOURS Or SITTING

Mr. Chairman: But before I
adjourn the House now, I would like
to make an important announcement
about the sitting timings of the House.
From Tuesday next the House will
sit from 9-30 AM. to 1 p.M. and there
will be no afternoon session frem
Tuesday onwards. Of course, there
is always the proviso that it there is
any urgent business there may be an
afternoon session. But ordinarily the
House will sit from 9-30 A.M. to 1 P.M.

Now the House stands adjourned to
1045 aAM. on Monday, the 18th
February, 1952.

The House then adjourned tll a
Quarter to Eleven of the Clock on
Monday, the 18th February, 1953.



